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~RT 
1. IDtroclueti .. 

On behalf of the Committee on Government AssuraDceI I bav-
'ing been authorized by the Committee to present the Re;o~ on 
their behalf. present this Eighteenth Report. 

2. The Committee was constituted on the 1st June, 1,7t. 

II. Sittiqs of tbe Committee 
3. The Committee held five sittings on the 3rd and 4th August, 

20th and 21st September and 18th October, 1976. At the sittings 
held on the 3rd and 4th August. and 20th september, 19'16, the 
Committee took oral evidence of the representatives of the Min1s-
try of Chemicals and Fertilize!'s in regard to the delay til impl .. 
mEllltation of 23 assurances. On the 20th September. 1976, the Com-
mittee also examined the Director-General. Technical Development 
along with representatives of the Ministry of Chemicals and Ferti-
lizers. 

4. At their sitting held on the 21st .September, 1976, the Com-
mittee considered the following items:-

(1) Requests from the Government for dropping of four 
assurances: and 

(Ii) Requests from the Government for extension of time for 
implementation of certain assurancea. 

5. At their sitting held on the 18th October. 1976. the Committee 
considered their draft Eighteenth Report and adopted the same. 

6. The Minutes of the aforesaid sitti~ of the Committee which 
~tain the conclusions arrived at by the Committee on the above 
matters are appended to and form part of this Report. 

Ill. Examination of repre&entatives of the MinistrJ' of Cbeoaieala 
aael F«ttlizen aDd the Dlrector-Geaeral. TecbDieal Development 

7. The Ccmmittee examined the representatives of the Ministory 
of Chemicals and Fertilizers in regard to delay in implementation 
of the following 23 assurances which had been pending for consi-
derable periods of time: 

(1) Assurance given in reply to Unstarred Question No. 1146 
on the 25th February, 1975 ..egarding fonnulattons manu-
factured by foreign drug ~ 



(2) Assurance given in reply to Unstarred Question No. 3846. 
on the 18th March, 1975 regarding original and present 

! equity of foreign d'l'Ug firms. 

. , 

(3) Assurance given in reply to Unstarred Question No. 3794 
on the 18th March, 1975 regarding initial equity partici-
pation by principals in Mis. Lederle Laboratories and 
other drug firms. 

(4) Assm-ance given in reply to Unstarred Question No. 4696 
on the 25th March, 1975 regarding profits earned by cer-
tain foreign drug firms in 1972. 

(5) Assurance given in reply to Unstarred Question No. 4804 
on the 25th March, 1975 regarding profits earned by cer-
tain foreign drug firms in 1973. 

(6) Assurance given in reply to Unstarred Question No. 4764 
on the 25th March, 1975 regarding companies producing 
Atrumatic Needle Sutures. 

(7) Assurance given in reply to UnstarredQuestion No. 7919 
on the 29th April, 1975 regarding increasing production 
capacitit:s by drlolg firms. 

(8) AssU!l"ance given in reply to Unstarred Question No. 8028 
on the 29th April. 1975 regarding ofter from drug com-
panies to supply drugs at cost price. 

(9) Assurance given in reply to Unstarred Question No. 3809 
on the 18th March, 1975 regarding licences issued to MIs. 
Dental Products and other drug companies. 

(10) Assurance given in reply to Unstarred Question No. 7262 
on the 22nd April, 1975 regarcHng profits of foreign drug 
companies and their production. 

(11) Assurance given in reply to Unstarred Question No. 8678 
on the 6th May, 1975 regarding manufacture of products 
without approval by Mis. Glaxo Laboratoriel. 

(12) Assurance given in reply to Unstarred Question No. 3795 
on the 18th March, 1975 regarding licences issued to MIl. 
Gluo and certain other drug firms. 

(13) AJaurance given in reply to Unatarred Question No. 3803 
on the 18th March, 1975 regarding canalised items at 
drugs imported by STC . 

(14) APurance given in reply to Unstarred Question No. 877a 
on the 6th May, 1975 ~g drug and pharmaceuti-
cals raw materials c:anallsed during Fourth Plan. 
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(15) Assurance given in reply to Unstarred Question No. 4738 
on the 25th March, 1975 regarding production of drugs. 

(16) Assurance given in «ply to Unstarred Question No. 6242 
on the 15th April, 1975 regarding original equity of 
foreign drug manufacturers having more than 26 per cent 
foreign equity. 

(17) Assurance given in reply to Unstarred Question No. 3808 
on the 18th MLa'Ch, 1975 regarding licences issued to Mis. 
Ciba (I) Ltd. 

(18) Assurance given in reply to Unstarred Question No. 2059 
on the 26th November, 1974 regarding private companies 
working in collaboration with multi-national corporations. 

(19) Assurance given in reply to Unstarred Question No. 2102 
on the 26th November, 1974 regarding production of cer-
tain foreign drug firms during Fourth Plan. 

(20) Assurance given in reply to Unstarred Question No. 3877 
on the 10th December, 1974 regarding peonission for div-
ersification granted to Mis. Hoechst. 

(21) Assu!'&nce given in reply to Unstarred Question No. 3879 
on the 10th December, 1974 regarding production of items 
by certain drug firms. 

(22) Assurance given in reply to Unstarred Question No. 1185 
on the 25th February. 1975 regarding diversification by 
Mis. Hoechst. 

(23) Assut'8nce given in reply to Unstarred Question No. 2146 
on the 4th March, 1975 regarding isaue ot COB Ucence 
to MIs. Hoechst. 

In regard to assurances mentioned at serial Nos. 7 and 17 to 23 
above, the Committee also examined the Director-General, Techni-
cal Development in addition to the representatives of the Minlatry 
of Chemicals and Fertilizers. 

8. Some of the important cases of delay in implementation of 
aasuran.ces in regard to which representatives of the Mlnlatry and 
Director-General, Technical Development were examined by the 
Commlttee are dealt with in the lucc:e.ding paragraph-. "nle Com-
mittee have found it necessary to make certain obeervationa or re-
commendationa which are also given In those paragraphs. 

9. It haa been brought to the notice of the Committee that a 
.... aJar_ of uaurances pertaJDin.g to the )(tnistry of Chemkab 



and Fertilizers had remalDed unfulfilled since long. Some of them 
W'eJ)t.as far back as November, 1974 and had been commented upon 
in. the various Reports of the Committee. The Committee are con-
.• ~ed to point out that in several easel the Ministry did nGit care 
:to ... exteDlion of timo-limit and wherever ext.naion had been ea,...ied for, i.t was done often after the expiry of the stipulated period 
of three months. The Conunittee desire that in cases where further 
extension of time-limit is asked for, the Ministry should enl1lre th.t 
~~action taken or pl'Op'e88 made in the .. tter of collection of the 
J."equired· information in fulfilment of the 'a.~ce is also commu-
nicated to the CommiUee well before the peftod of extension al-
ready applied for is over. 

(i) Delay in implementation of an assu.ra.DCe given in reply to Un-
starred QUeAtlon No. 1146 on the 25th February, 1915 rep.rding 

.. formations manufactured by foreign dru, firms. 

10. After bearing the representatives of the Ministry of Chemi-
cals and Fertilizers in regard to assuranCe given on the 25th Febru-
ary, 1975 in reply to Unstarred Question No. 1146 (Appendix-I), it 
appean to the Committee that some firms/companies furnished 
incorrect information or did not furnish the requisite information 
asked for by the Ministry in fulfilment of the assurance. The Com-
mittee desire &0 point out that had infonnatlon from the firms been 
asked 'for in specific terms/forms in the Orst instance, there woo" 
have been no scope of referring the matter to the finns again an. 
a,ain for the supply of the desired infolmatioll or the firms supply-
ing information in incorrect manner. Tbe Committee suggest that 
the Ministry may consider taking penal action in .speeific cases 
under provisions of the relevant Act against such firms/compani_ 
which deliberately avoid or delay furnishing the requisite iniomla-
tion or furnish iricorreet infonnatiotl asked fot in :fulftbnent of the 
L'5Urance. The Committee further sugge,rt that th~ level of cor-
respondence with the firms while reminding them should alwaYI 
he raised in case the information from them is not forthcomina 
qulddy. 

11. The Committee pointed out that the assurance was given on 
the 25th February, 4,975 and the first extension of time-limit waa 
asked for on the 5th August. 1975. The Ministry did not care to 
'~sk fpl' extension of time within the stipulated period of three 
maMba. ··Asked what the Mini.tryhad to· say in this re~the 
Direc.tar.l)rUg~ and Phann~utit;als admitted ~hat there ~d been 
some delay; " -
. l~. The Committee drew. the .attent,ion Qfthe representatives of 
~ Miniatry of Chemi~ and Fertilhers intbis coRD.ection to para 
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50 of t~ ~ev.enth Report of the Committee which was presented 
10 Lok ~bha on the 11th April. 1975, wherein it wu 8Uuested that 
each Mmistry or Department may consider Bettini up of a cell, U 
not. already there, under the charge of a responsible officer to co-
O1'd~nate the ~ork relating to assurances and ellSUl'e their imp1&-
rnsn~tion in tlme. Asked whether thf:! Ministry of Chemicals and 
Fert~hzers had set up such a cell, the :pirector, Drugs and Pharma-
ceutlcalsatat~, as under: 

. "We are in the process of setting up. a ce~l for oUJ' Ministry. 
Rdoes. not exist; ,we have a 'Parliament Section. We have 
. sumritted a proposal to the Cabinet. Our Ministry on 
bifurcation required many of the common services. The 
administration had to be divided; the various services had 
to be divide<!. We have submitted Br detailed proposal 
and it has been approved yesterday." 

. Subsequently, the Committee have been informed by the repre-
sentatives of the Ministry of Chemicaa and Fertilizers at their ,it-
ting held on the 20th September. 1976 that a separate cell to look 
after the work of assurances in the Ministry has since been set up. 

13. The Committee are glad to note that tbe Ministry have creat-
ed a Special Cell for co-ordinatin, the work relating to timely tm,. 
'plementation of the allSUl"8llflCfls. The Committee tnut that witla 
the setting up of this ceO it ,.,ould be possible Jor the Ministry . to 
~pl.'!"t the a¥uranees" '-ithin the stipUlate.! peried 01 three 
~on~~ip.~ost of the c~s in future.",':I;'he Committee desire that 
~he MbUati-y should apprise the Comnlittee from time to time about 
the prot.... made in coUeetlon 01 the information in fuUUment of 
the peneling assurances. " . 

(U) Delay In impleDle!'Qtation of an auutanee given in reply to Un-
, s~Questfon No. 3M6 on the 18th March; 1175 retrarelina 

.' ,oftaili8l'and Pftse~t equity of foreign drug firms. 
'.". i' .• . ..••. 1 ". It -

14. The Committee while exanuning the representativea of the 
Ministry of Chemicali and Fertilize~s in regard \0 the delay in the 
implementation of the assuraiwe given in reply to Unstarred Qual-
,tion No. 3846 on the 18th March. 1W75 (Appendix-lI) reaarding ori-
ginal and present equity o.f ~i.in. drug firms, pointed out that from 
.. AOt;efw-lI.ithed by .t.heMini.try t" it ap~ed tlut a part 01 the in-
formation 'klkffd.Wr was available with the Minis~ earlier. Asked 
Why the same was not larldon the Table of the House, the Director • 
.. ,.Dei Pharnlace\l"~als replied as under:-
~;":. :. ~ "We -Wanted'", get:t~ ~ntire infortnMiOn and then furnish aU 
.'.';:". ~ one lot. It was a qu~ of double cAeca to be made 
.. ... ,,- .' r . A .:~ '0. •• ' • ~ 



."f • 
also. The information we had, had not been checked. 
So far as this question is concerned, it pertains to origi-
nal and present foreign equity, foreign contt"acts, indirect 
bonus shares etc. This information is not maintained 
nor.mally in the Ministry. The Hathi Committee had 
goge into it." 

. 15. About part-implementation of assurances, the Committee 
would like to draw attention to their earlier recommendation co ... 
tained in para 14 of the First Report (Fifth Lok:Sabha) and re-
iterated in paras 8 and 30 of their Ninth and Thirteenth Reports 
respectively (Fifth Lok Sabha). 

16. The Committee would like all the Ministries to take careful 
.ote of this recommendation for compliance. 

(iii) Delay in im.plementation of an assurance given in reply to Un-
starred Question No. 3794 on the 18th March, 1975 regarding ini-
tial equity participation by Principals in Mis Lederle Laboratories 
and other drug firms. 

17. The Committee also examined the representatives of the Min-
istry of Chemicals and Fertilizers in regard to the delay in the im-
plementation of the assurance given in reply to Unstarred Question 
No. 3794 on the 18th MaTch, 1975 (Appendix-III) regarding initial 
equity participation by Principals in Mis. Lederle Laboratories and 
other drug firms and. enquired the rea~ns for delay in implement-
ing the assurance. The Deputy Secretary, Ministry of Chemicals 
and FertiIize'!'S explained as follows:-

"In this particular case, one of ~he companies was reluctant 
to give information about the various agreements. We 
had reminded them so many times and ultimately we 
called one of the Direc~ors of the Company and told him 
that this was a serious matter and we had to give infur-
mation to Parliament. They were saying that the agree-
ments were old agreements and they were entered tniG 
sometime ago and they had to collect them up-to-date. 
Ultimately they agreed when we talked to the senior offi-
cers of the Company and they are giving the infonnation 
and we will send it as soon as it is complete." 

18. To a question as to what was the information the Ministry 
asked from the firm. the Deputy Secretary, Ministry of Chemicals 
and Fertilizers stated that it was about the main features of the-
apement. ~ed whether the Government Apncy like the De-
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partment of Company Affairs did not have copies of these agree-
ments which were approved by the Government themselves the 
Director, Drugs and Pharmaceuticals s'tated as follows: ' 

"One type of agreements is those which are approved by 
Government and the other is those agreements between 
companies and companies. These are internal matters 
and the Government does not go into them." 

19. The Committee pointed out that photostat copies of the ag-
reements approved by the Government must be available with 
them. Asked why then the companies were being asked to supply 
the ~me, the Director, Drugs and Phannaceuticals stated that that 
was being done only as a measure of caution, because there were 
so many agencies of the Government and it might just be possible 
that they might miss getting some vital agreements. 

20. Asked whether the photostat copies of the agreements were 
not available within the Ministry. in the first instance, the Director, 
Drugs and Pharmaceuticals. explained the position as under: 

"Some agreements may be on record with lndust!'ial Deve-
lopment Ministry, with Department of Company Affairs 
etc. We did address all of them. In case there is any lapse 
we can check and counter-check." 

21. The Committee feel perturbed that copies of agreement. ap-
proved by the Government were not available with the Ministry it· 
_If. The Committee, therefore, desire that the copies of an the 
811'eements concluded with the firms recarclinc clrup and pharuu.-
ceuticals should always be I'eadily available with the Ministry of 
Chemicals and Fertilizers so that there is no need of refeni... the 
matter to diJlerent acencies for check and counter-check. 

The Committee SUCgest that, for the future. the Ministry may 
issue instructions to the Government authorities concerned to S .. p-
ply a copy of each agreement entered into by them with the various 
druc and pbannHeutica. companies to the Ministry of Chemicall 
ud Fertilizers for their laformatioo, record, refel'ence, etc. 'l"IU. 
will facilitate the Ministry'. keepinc a eheck OR luc:h matters and 
eliminate delay. The Committee further ...... t that Government 
may consider iIIu.iq a general directive to sudl eam,...ies to for· 
ward a copy of eaeh 8I1'eaaent ea.~ mto by them with their 
Prineipa1s or with other eompanies. or outside .paries, If DO lueh 
.roviaioo esista now. 

~ 

22. The Committee pointed out to the representatives oC thf' Min-
istry that they addressed the firma more than 10 times {or supply of 
requisite information. Asked whether they had taken penal action 
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·.,ainst the companies for not furnishing the information, the Dip. 
uty Secretary, Mini:;try of Chemicals and Fertilizers stated 88 fol-
lows: 

"That option was there no doubt but we have not relOrted 
to that. We will certainly go into it and in future we 
wi.l1 see that this is made use of. We will take appro-
priate action." . 

23. The Committee luagest that Government should not heBitate 
to take penal action under the Industries (Development ani. ae,u-
lation) Act as recommended in para 10 of this Report. 

(iv) Delay in implementation of assurance given in reply to Unstar-
red Question NO'. 4696 Gn the 25th March, 1975 regarding profits 
earned by certain drug firms in 1972. 

24. The Committee examined the representatives of the Ministry 
with regard to the delay in implementation of assurance given in 
reply to Unstarred Question No. 4696 on the 25th March, 1975 (Ap-
pendix-IV) regarding profits earned' by certain drugs firms in 1972. 

25. The Committee pointed out to the representatives that they 
had noticed from the note furnished by the Ministry that the infor-
mation required for the fulfilment of the assurance had been received 
from the different firms in May. 1975 and the Ministry could scru-
tinise and finalise it as late as June, 1976. Asked to explain the rea-
sons for this delay in !'.Cnltinizing and furnishing the information to 
the H·.)use, the Director; Drugs and Pharmaceuticals, explained the 
position as follows: 

"Here, We 'have tried to indicate that \ve addressed the In-
come-tax Commissioner but infa"ct we got thf' informa-
tion from him only in Augus! 1915.· It was then indicated 
that they wanted to give U'S some further intormabon 
which was received only- on 29-6-1975. Tpat information 
was also not complete, 

Again the Income-tax Commissioner, Bombay was addressed 
and the final information from the Income-taxautl\f)rities 
was·" received only in,December. 1975: Then!af~t, we 
correlated :the company's information and checked that 

up. • • • • • 
I admit that there has been delay,' We wanted .to ~ulfil this 

assU't'Rnce in December,' 1975 itself. It was examinM 'and. 
as a matter of fact, it was submitted and ~ assurance 
was to be fulfilled: Then some hon. MeJ;llbe~ had put the 
question about the profitability of the firm-the overall 
profit exceeded more than 15 per cent on the fo~­
tions. That had to be gone into, Once again we bad to 
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go into the entire activities and so, we were in a politioD 
to give the reply only in June. The legal aspect of it was 
examined." 

28. The Committee are ConstraiDed to ..... t eat that tlaere .... 
beeD considerable delay in impIemeDtinl this ... urance. The . 
Committee, therefore, desire tbat the Ministry should punue Ibe 
work relardinl' implementation of a.urances ~OI'Ously 10 that 
the aSlurances are implemented within the stipulated period of three 
months, as prescribed by the Committee. 
(v) Delay in implementation of an assurance ,iven in reply to Ua-

starred Question No. 7919 on the 29th April, 1175 reprding in-
creuinl production capadties by drul firms. 

27. In regard to the delay in implementation of assurance given 
in repiy to Unstarred Question No. 7919 on the 29th April, 1975 
(Appendix-V) regarding increasing production capacities by drug 
firms, the Committee asked the representatives of the Ministry to 
explain the reasons in detail for the delay in the implementation of 
the assurance. The Director, Drugs and Pharmaceuticals explained 
the position as follows: 

"We have collected all the information and would be fulfilling 
this assurance very soon. About asking for extensions 
and the initial action taken, I ha.ve checked up the posi-
tion. We put in our application to the Department of 
Parliamentary Affairs in time, by and large, except for 
the fact that there was- a delay of 4 days on 13-9-1975. The 
work of seeking extensions WI'.8 getting out of hand in the 
Ministry till July. One of our sections was over-loaded 
with assur"nces. In July we diverted one of the Assis-
tants from all the work and put him on the work of seek-
ing extensions and fulfilling the assurances. Out' work 
from July, 1975 onwards has, by and large, been on the 
proper footing, except for some. cases of lapses here and 
there. Prior to that, we were very wide off the mark". 

28. In a. note furnished to the Committee by the Minis~ry, it had 
been stated that a reference had been made to the DGTD fur the 
supply of information on 28th May, 1975 and that there was no res-
ponse from that oftlce inspite of the fact that 8 reminders were luued 
to them. Asked as to how this could be explained, the Director, 
Drugs and Pharmaceuticals stated as under: 

"Action was initiated immediately. We had sent 8 reminders, 
'because there was a series of I'eSponses. but not a complete 
response". 

29. Elucidating the position further, the Deputy Secretary Minis-
try of Chemicals and Fertilizers explained as under:-
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"The first information which c~e fro~ th~ organisation was 
only on 3-7-1976. Till that time We hadI19tgo~any reply 
from them. We issued reminders at appropriate levels, rais-
ing ·the level 'from time to tirhe. 'We contaCted them' on 
telephone also. The real di1Iiculty with them was' 'about the' 
interpretation of the Question." ' ' ' 

30. The Committee pointed alit that the question was ,asked OR 

lIle 29th April, 1975 and accorditlg, to the note. submitted by: the 
Ministry to the Committee, a. copy of the question was not S1.lpplied 
to' the DGTD by the Ministry till 28th April, 1976 i.e. for .. full one 
year. Under such circumstances how did the Ministry expect a 
reply fr'om the DGTD1 Explaining the reasons for 'this delay, the 
Deputy Secretary. Ministry of Chemicals and Fertilizers stated as 
under:-

"In the initial stage itself, we gave the copy of the Question 
to them. i.e. on 28-5-1975; but later on when we gave them 
the reminder, they indicated that they had not received 
it. 

In the initiaJ stages, there was difficulty about the interpreta-
tion of the Question in the Ministry also." 

31. The Committee are distressed to note that no taqible action 
was taken for 11 months by tbe Ministry to collect the information. 
The Ministry should not GIlly have raised the level of correspondence 
but should have made personal contacts at higher level to expedite 
collection of the information. 

32. Explaining the position insofar as DGTO wrs concerned, the 
Director-General. Technical Development, stated as under: 

"We do not appear to haVe received the Ministry's original 
letter' dated 28-5-1975. The first reminder dated 1-7-1975 
was received on 5th July and we asked the Ministry on 
14-7-1975 to send us a copy of the question. But we re-
ceived the second reminder dated 28th July. 1975 without 
that (Question)". 

33. Asked as to what the DGTD had to say about the 8 reminders 
sent by the Ministry of Chemicals and Fertilizers to' them to get 
1he inroTmation for the fulfilment of the assurance. the Director-
General, Technical Development', stated as under:-

"This could not be disputed.·· .. • I, have gone into this point 
myself. My plea is this: If they (reminders) are at the 
same level, there should be no need for more than one 
reminder. If there is need for more than one reminder, 
the level must be raised immediately. We are incorpor~ 
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tilli it in the system. I have also issued inst'ruction/i in 
my department that as soon as one reminder is issued 
the level must be raised. In this case after a period of 
eiiht months or so, it was raised to the Industrial AdvI-
ser's level". 

34. The Committee regret to point out that the chief factor resul-
tin, in delay in fulftlment of this assurance was the usual manner 
in which the matter was treated in DGTD inspite of several remin-
ders sent by the Ministry of Chemicals and Fertilir.ers to the senior 
-elBcers of that Directorate. The Committee feel that these art! Dot 
ordinary lapses which can be overlooked. The Committee, there-
fore, desire that responsibility for the lapse and delay in oom 
\lhould be fixed and suitable action taken apinst the concerned 
"Omcers. 
(vi) Delay in implementation Of an assuranee Jiven in reply to Un-

starred Question No. 7~ on .the Dod April, 1975 rerardinJ 
profits of fore~ drug companies and their production. 

35. In regard to the assurance given in reply to Unstarred Ques-
tion No. 7262 on the 22nd April, 1975 (Appendix-VI) regarding profits 
·of foreign drug companies and their production, the Deputy Secre-
tary, Ministry of Chemicals and Fertilisers informed the Committee 
that the information in fulfilment of the assurance had since been 
supplied on the 2nd August, 1976. He stated that as faI' as part (b) 
of the question was concerned, this had already been covered by 
the Hathi Committee's Report which had been laid on the Table of 
the House. 

The Committee noted that while the question wa's asked in April, 
1975, the Hathi Committee Report dealt with earlier years. After 
further enquiries by the Committee, it transpired that information 
pertaining to the year 1974 had not been supplied by the Ministry 
in fulfilment of the assurance. 

36. 'l'IIe Committee would like to point out that the infonnation 
micht have been made avallable to the House in the eontext 01 
some other doeum.ellt, but that did not mean that the MiIIi,try should 
lIot supply the iafonnation in relation to the question. TIley wish 
~ make it clear 'or future guidance of all concerned that the infor-
mation in fulftlment of the ... uranee .hould he laid on the Table 
of the HolUe throach Implementatioa Statemeats. If inform.tioD 
exactly simUar to that uked in a Quealtea, supplementaries etc. h .. 
'been supplied to tile House lOme other time in some other context • 
• reference to that should he KiVell 'n the Implementation Slatemeot 
pertain in, to the relevant auuraoce. 
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37. As the information for the year It74 has not been "furnis1ae4 
ia fu)ft~nt of the auurlUlce, the Committee has deCided that the 
.. urance would be treatecl as partly implemented. The Ministry 
lIIould, therefore, uk for extension of time for supplying the infor-
.. tiOD for 1974. 

(vii) Delay in implementation of an alaurence given in reply to 
Un starred Question No. 8618 on the 6th May, 1975 regarding 

.manufacture of products without approval by Mis. Glaxo La-
boratories. 

38. After hearing the representatives of the Ministry of Chemicals 
and Fertilizers in regard to the delay in implementation of assurance 
given in Teply to Un starred Question No. 8678 on the 6th May, 1975 
(Appendix-VII) regarding manufacture of products without appro-
val by Mis. Glaxo Laboratories, the Committee are convinced that 
10 much delay should not have taken place as the information to be 
colleded related to only one firm. They alao feel that the Ministry 
put too much reliance on the companies concerned to give them 
Information regarding their produdion without licence, though the, 
iDformation is stated to have been checked by DGTD. In this con-
Jlection, attention is also invited to their observations/reoommenda-' 
tlons in para Nos. 40 and 42 of this Report. 

(viii) Delay in implementatiod of an aSSUl'8llce given in reply to 
Unstarred Question No. 3803 on the 18th March, 1975 regarding 
canalized items, of drugs fJQ.pOrted by STC. 

39. In rega.rd to the assura11fe given in reply to Unstarred Ques-
tion No. 3803 on the 18th March, 1975 (Appendix-VIII) regal'cling 
canalized items of drugs imported by STC, the Commit:ee hearci 
the representatives of the Ministry of Chemicals and Fertilizers RI1d 
gathered the impression that the information asked for from thp. 
STC at the initial stage was not in specific termslforms. The Com-
JDittee, therefote, reiterate their .earlier recommendatloa eontained 
in para 50 of their Eleventh Report, presented to Lok·Sabha on the 
J2nel April 1975 wherein it was recommended that as soon as .tl: 
assurance is given on the floor of the H01l~. a responsible officer of' 
the Special Cell should study it carefully and, wherever necessary.. 
leek lllfonnation from authoriti8!'/Departments concerned in !o1pet'i .. 

Ic termslfonns so that there is ItO delay in collecting the required~ 
Wormati~nand neM for farther clarifications by protracted corres-
pondence is avoided. The Commitfee are of the view that in tfri.f· 
teDnec-tion proformae had to bep1'tlSCribed. The M'mistries sIt_Iel 
P"pare profonna In such a way that it would help them. to eoIle"t 
aU the Information required without further cOrl'e§poncienre. The 
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Coaua.ittee, tberef~, desire diet all die llin'*'-l~ 
.taou1d follow dais proeedare striet~ 10 tltat deJa,. eoaId be avoidM. 

(ix) Delay in impIemenlation of aa .--nee ,tvea iD reply to u •. 
starred Questioa No. 3108 OIl the 11th Marcb, 1875 ~ 
licences issued to Mis. Clba (I) Ltd. 

40. After hearing the representatives of the Ministry in regard 
·to assurance given in reply to Unstarred Question No. 3808 on the 
18th March, 1975 (Appendix-IX) regarding licences issued to MIs. 
Ciba (I) Ltd., the Committee bave come to the conclusion tbat tbe 
Ministry of Chemic:als and Fertilizel'S bave no independen.t IIUIcld. 
Dery to fiud out whether there was any violation of rules and whe-
ther any drugs were being manufactured outside the licence. Tbe 
Committee feel that the private companies would never supply any 
information as mipt lead them to possible prosecution. 

41. The Committee have been informed by the Ministry that the 
information received from the firm had been sent to the OGTO for 
'Cross-check. Asked from what source OGTD got the information for 
purposes of checking, the Committee were informed that. OGTO got it 
from the Company concerned. The Committt"e apprehend that the 
information whiCh would be supplied to Parliament in fulfilment 
'Of the assurances regarding violations committed by the firms might 
-entirely be ~ased UpOh the infonnation given by &be companies 
themselves. The cross-checking by DGTD in such cases appear to the 
Committee to be a futile exercise. 

42. The Committee are perturbed to learn tbat there seema .. 
be no machinel'Y or method to keep a watch over ftmu after tbe,. 
laave been lI'anted licences. etc., about their prcMhadion in UCetltl 
of the authorised quantity or even unauthorised pl'Oduetion ani 
-other viol.tions of the condkioas stipulated. The Goverament d. 
not appear to have any independent sources to dledl lOeb mal~c­
tiees. This matter merits serioua and urpDt eeaahlendoa. The 
C...aaittee. therefore, uqe upon the Mlatstries eoaeera.ed to ievu. 
.. _table mac:hiDery through which tbe Government could keep a. 
~1'e OD tile activities of such firms and take remedial ateps wherever 
·neceuary. 

(x) Delay in implementation of .n ..... raaee given in reply to Va· 
starred Queatioa No ... on the IItb November, 1174 re: 
private companies world.. in eonaboradon with multi-n.tio .... 
corporations. 

43. The Committee examined the witneues in regard to aaurance 
arising out of the reply given to Unstarred Queation No. 205t on the 
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~th November, 1974 (Appendix-X) regarding private' compame~. 

working in collaboration with multi-national corporations; ASkecl 
why the Ministry wasted a few months in making efforts to transfer 
the assurance to other Ministries when it was clear that the Member 
having addressed the question to the Minister of Petroleum and 
Chemicals desired the information in respect of firms falling under-
t1ae control Of that Ministry, the. Integrated Financial Advisor, 
Ministry of Chemicals and Fertilizers informed the Committee as 
under:-

"The question stated whether any private companies were 
working in collaboration with multi-national corporations; 
since it was of a general nature, it could not 'be presumed 
from the phraseology used that it related o'nly to one-
particular industry. Even though it was addressed to one· 
Ministry we had to consult the other Ministries. 

The question was extremely wide and o! a general nature. 
We could not take the liberty of restricting the -scope of 
the question and since we felt that it had a very wide 
coverage, we thought tha.t it was necessary to transfer the-
question to the Department of Company Affairs or the 
Department ()f Economic Aftairs····. There are occasions 
when even though the question is addressed to the Minis-
ter, it does get transferred also because that Ministry can-
not legitimately answer the question. So merely from the 
fact that a question is addressed to a particular Minister, 
we cannot draw the conclusion to the effect that that 
question was the c()ncern of the particular Ministry. 
Anyway, there was a genuine doubt on the part of the 
Ministry. " 

The Director, Drugs and Pharmaceuticals added:-

"When the originaJ question came to us, it mentioned speci-
fically the drug indu,try and when it came in the final' 
fonn the word 'drug' had been taken out. In that context, 
when we were handling a question pertaining to Partil-
ment. we did not think it possible to limit the scope to 
something less than what it was." 

.u. The Committee are not eonvincecl with the reasons advanced' 
"ity the Ministry that ,they had somepnuine doubt about the scope 
of tile quesdon. The Committee fail to understand wlty any 
tioubt aJ'08e at .n (bat "JMiyate compoies" "'erred to .n cOlllpllDies 
which were the respouibiUty of other Miaisters, WheD the questJoa. 
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was addressed to a particular M.iDiltw. 'file CoJlllllitf .. f ...... t 
ibe delay of few m .. ths which occurred in attemptina to tnnthr 
tile assurance to other Ministries could have beeu avoided. 

45. Outlining the corrective measures taken in the office of the 
DGTD, to avoid delays in furnishing information required for ful-
filling assurances, the Director-General, Technical Development 
atated:-

...... One of the measures adopted in the DGTD is that as 
soon as the reminder is received, the level of consideration 
on that reminder is raised. The next higher {)fficial gets 
the reminder subsequent to the previous one and he deals 
with the matter. When reminders are received, co-
ordination action for the proposal is also now taken in 
hand. Sometimes, to our knowledlte certain reminders 
might have been sent but the officers at the receiving end 
might say that they had not received the reminders. 
There appears fo be no trace of them. Now we have 
established a system whereby such delays should be 
overcome as far as fulfilment of the assurances is concern· 
ed. I think the system had already been developed and 
initiated to look into this matter." 

f6. The Committee are glad to note that DGTD has already initi-
ated step. to ensure that delays are overcome and need for repeat. 
ed reminders is obviated. The Committee trust that the Ministry of 
Chemicals and Fertilizers would also adopt simUar c:orredive mea· 
sures to avoid delays in· the matter of fulftJment of alsuranees. The 
Committee feel that if the work relating to implementation of allS-
urances is taken up by all the MinistriesiDeparlmell f• of the Govern-
ment of India in all seriouaness as soon as an aSIIUra~ is given. 
most of the assurances could be implemented within the IItlpulated 
period of three months. 

(si) Delay in implementation of an assurance given in reply to 
t1natarrecl Question No. 2102 on the 26th November, 1974 regard-
in&, production of ~ertain foreign drug firm~ during Fourth 
Plan. 

47. After hearing the representa,Hves of the Ministry of Chemi-
cals and Fertilizers and the Director·General, Technical Develop-
ment in regard to the difficulties faced by them in the implementa-
tion Of the assurance given in reply to Unstarred Question No. 2102 
on the 26th November, 1974 (Appendix-X!), the Committee feel 
tlaat tIIere are no vaild realODa for a lot of delay that has tOrn 
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place in tbe implemeDtation of the usuraDce. The COIDDlj.ttee trust 
that ,the Cell of the Ministry of Chemicals and Fertilizers reeenti, 
set up Ito look iDto the implemeDtation of the assurances would 
ensure that delays are reduced to the miDimum. and the assurances 
implemented within the stipulated p,eriod. 

48. Ln the factual note submitted by the Ministry to the Com-
mittee it was stated that on the 19th January, 1976 all replies received 
from the parties were examined to see if the Ministry could fulfil 
the assurance but it was felt that price lists of some firms were also 
to be examined in addition to these data. 

49. The Committee enquired from the representatives of the 
Ministry as to how the mat~er of prices came in as the question 
asked for information regarding production by firms, manufacture 
without licence, etc. .The Director, Drugs and Pharmaceuticals ex-
plained as under:-

"It was only to counter check their production without an 
industrial licence that we had asked for it. We got in-
formation about their production. We che:::ked up produc-
tion and found that there was nothing which was un-
authorised, according to the informati'.)n which we had. 
Then we had the price list available with US for the later 
year. We checked up that information also. But since 
the period pertained to 1969-70 and the drug could not 
be sold, therefore, we, at that stage felt that we must 
take a final decision, before giving a reply to the Parlia-
ment, as to whether there was any item which had not 
been reported by them but was in the pri:::e list. In addi-
tion to that, there may be something in the price list. 
These two had to be connected and had to be examined 
at that stage. 

SO. The Committee relP'et to point out that if information regard-
ing prices was required, the MiDistry should have asked for full 
information in precise terms in tbe first instance to avoid delays. 

(xii) Delay in implementation of assurance given in reply to Ua-
starred Question No. 3811 OIl the Itth December, 1174 regard-

ing permission for diversification panted to M!s. Hoechst. 

!'i1. tn regard to the assurance given in reply to Unstarred Ques-
tion No. 3877 on the 10th December, 1974 (Appendix-XII) regard-
ing permission fOT diversification granted to Mis. Hoechst. the 
Committee pointed out t\) the representatives of the Ministry of 
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Chemicals and Fertilizers that they had taken unduly long time in 
implementation of the assurance. The Deputy Secretary, Ministry 
of Chemicals and Fertilizers informed the Committee as under:-

"In this case, it was possible to give reply in the beginning 
itself. In fact, the Ministry had put up a draft reply for 
the consideration of the Minister. But the Minister wanted 
to go into the policy. The Minister wanted to discuss the 
policy. The file remained with the Joint Secretary and 
the Minister for such a long time for discussion. There 
was no question of collection of any information. The 
draft reply was prepared on the basis of that policy. 
But the Minister thought that he would go into the policy 
and then give 1he reply. He wanted to discuss it. But 
no discussion took place for such a long time." 

5%. The Committee consider it unfortunate that though the re-
.uired information was available with Ministry at the very begin-
Diag and was not required tot be collected from elsewhere, the 
... uranee was not fuIfUled and kept pending for about two years. 

53. With regard to the reasons for delay in implementation of 
assurances, the Integrated Financial Adviser pleaded:-

"This was largely due to organisational deficiencies !n the 
Ministry. We are hoping to strengthen the Ministry's 
staft' to cope up with the responsibility. The Ministry has 
been understaffed. A special examination of the MInis-
try's requirements was made by a specialised agency and 
the proposals have been made to strengthen the Ministry'. 
stat!. These lIIl"e now awaiting the orders of the Govern-
ment." 

M. The Committee note that thoqh the a.surance was KiVell in 
Lot Sabba on the lot1a December, 117', the Int request for extension 
., time was received throqh the Departmeat Of Parliamelltary 
~ on the !lad. February, 1178. 'ftley tab a serious view of the 
Inexplkable delay In -kine for extension of time-limit for imple-
.... c.t1OD el the UI1tt8DC!e and hope that tItere will be improvement • 
.. tlda matt. III futare. 

55. The Committee pointed out that according to the note furni-
abed to them by the Ministry of Chemicals and FerilizeI"l, the Minis-
ter of State had desired the Joint Secretary to dlSCUS8 the cue with 
1Um sometime in February, 1975. But the cue was actually discu .... 
eel at tlJe end of December, 1975. The Committee, therefore, wanted 
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to ~ow as to what factors were responsible for this delay of 10 
months and how was it that this important matter had been over-
looked for such a long pedod. The Integrated Financial Adviser 
stated that they had become aware of this only when the papers 
came to them in December. 1975 that the case was pending discus-
sion. 

56. The Committee regret that such an important matter had been 
overlooked for such a long time. In order to obViate such inordinate 
and avoidable delays, the Ministry should devise suitable sYstem sO 
that ~mportant cases on which action is pending are not lost sight of. 

(xiU) Delay in implementation of an assurance given in reply to 
Unstarred Question No. 3879 on the 10th December, 1974 
regarding produetion of items by certain drug firms. 

57. The Committee heard the representatives of the Ministry of 
Chemicals and Fertilizers in regard to the assurance given in reply 
to Unsta.rred Question No. 3879 on the 10th December, 1974 (Appen-
dix-XIII) regarding production of items by certain drug firms. 

The Committee find that there has been considerable delay in 
the implementation of this assurance, particularly So when the in-
formation to be eollected related to only two ftrms. The Committee 
would'like to point out that there should not have been any diftl. 
culty in getting the requisite information within the stipulated 
period. 

58. According to the note of the Ministry, the matter was referred 
to the D.G.T.D. sometime in December, 1975 i.e. one year after the 
assurance was given on the floor of :the HOUSe on the 10th December, 
1974. 

59. The Committee are con!ltrained to obl'lerve that the reference 
to DGTD was made after a very long time resulting in a long dela,. 
in the implementation of tbis "Iurance. 

(xtv) Delay in bnplementation of an assurance given in reply, te 
Unstarred Question No. 1185 on the ZStb February, 1975 re-
garding diversification by MI.. Hoechst. 

00. With regard to the assurance arising out of the reply given to 
Unstarred Question No. 1185 on the 25th February, 1976 (Appendix-
XIV) regarding diversification by Mis. Hoechst, the Committee 
enquired from the Director-General, Technical Development the 
reasons for taking such a long time in supplying the information 
asked for by the Ministry of Chemicals and Fertilizers. The Com-
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mittee also desired. to know the difticulties faced by tha DGTD in 
compiling and furnishing the required. information. 'nle Director-
General, Technical Development explained the position as follows:~ 

"As far as this particular question is concerned, our recorda 
don't indicate that we received the first communication 
from the Ministry. It is not traceable. So, it is the system 
which we will have to look into. We gave an answer on 
the 8th April, 1975 and when we found another reminder 
coming from the Ministry, we tried to draw their attention 
to our earlier answer of 8th April, 1975 which had already 
been furnished. 

What I am trying to draw attention to is the fact that 
prima facie certain records or certain references appear 
to be not traceable." . 

61. The Committee wanted to know the system in the DGTD in 
regard to the receipt and despatch of papers. The Director·General, 
Te()hnical Development stated the position as under:-

"I fully share the anxiety of the Chairman and the Members 
of the Committee on this particular iJsue. That is why 
we have generated a system whereby all such references 
particularly to Parliament Assurances to be fulftlled 
should be referred to a Coordination Group within the 
DGTD so that we can keep a track of these things. 

Previously, if a Section Officer went on leave or retired, the 
question remained unanswered. 

The system being followed in the Central Registry is defective. 
. We should have such a system whereby the responsibility 

can be fixed on an individual and proper action taken if 
t11e communication received or despatcbed is lost. 

When I took over. I found for very valid reasons that there was 
an ofticer-oriented system operating in the DGTD. There 
wu no direct responsibility assigned to the 8.0. at all 
for receipt of a paper and acting on it in a timely manner, 
putting it up to the higher officer and so on, which since 
then we have &lao corrected. Of course, as a technical 
organisation, we do not want to go to the full Secretariat 
pattern, but we have devised a method wbereby the sec-
tion OtBcer is made responable, particularly in regard to 
bringing forward certain references which must be acted 
upon in a .timely ~er." . . 
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'2. The Committee feel that there is no proper and foot-proof 
aystem within tbe Ministry of Chemicals and Fertilizers or in DGTD 
lor despatch and receipt of communications relating to padiamen-
iary matters of importance. 

63. The Committee had desired a detailed note from the DGTD 
regarding receipt and despatch of communications between Minist'ry 
and the DGTD and vice-versa and the remedial measures proposed 
to be taken in this regard. A copy of the note since received from 
the I?irector-General, Technical Development in regard to this 
matt'er is reproduced at Appendix-XV. 

N. Tbe Committee bope that the measures for improvements in 
Pl'OCedureaen\'isaged in the note furnished by tbe Director-General, 
Technical Development will go a long way in speedy implementa-
tion of assurances. 

IV. Requests from the Govemment for dropping ol four assurances. 

15. The Committee have considered the requests made by the-
Government for dropping of the following four assurances:-

(1) Assurance given in reply to Starred Question No. 1156 on 
the 17th April, 1969 regarding constitution of a Film 
Council; 

(2) Assurances given in replies to supplementaries on Star-
red Question No. 186 on the 22nd March, 1976 regardinl 
allotment of Government accommodations; 

(3) Assurance given in reply to Unstarred Question No. 
6556 on the 17th April, 1975 regarding disposal of letters 
from the Rehabilitation Employees Union of Dandaka-
ranya Project . 

•. The Committee perused the reasons advanced by the Gov-
ernment for dropping of the assurance mentioned at SeriaJ No. (1) 
above. The Committee had earlier considered the request of the· 
Government for dropping of the anurance vide paras 15 to 17 of 
their Twelfth Report presented to the House on the 9th January, 
19'18. The Committee in para 18 of that Report had wanted to 
bow the legal dlftlculties faced by the Government In introduc-
Ing legislation for constituting a FUm Council and had deslrecl 
a further clarlfleation from the lIiDistry of Information and Broad-..un, in this connection before taking a decision In the matter. 
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67. The Department of P8'I'liamentary Affairs in their U. o. 
)lote dated. the 18th June, 1976 forwarded the following further 
clarification furnished by the Ministry of Information and Broad. 
casting and reiterated the earlier request for dropping of the assu-
nnce: 

"The main source of income to finance the proposed National 
Film Council was a proposal to levy a cess of 5 paise 
per cinema ticket. This was discussed with Ministry of 
Law and after thorough examination it was observed that 
it was not possible to impose any levy on cinema 
goers or theatre owners as that would be construed u 
entertainment tax which is a State subject. Therefore, 
this Ministry had been finding it difficult to locate re-
sources for financing the Film Council. Further this 
MiniStry is of the opinion that it is no longer necessary 
to set up the National Film Council under the present 
cftocumstances. It is, therefore, requested that in view 
of the above, the assurance given in the Lok Sabha may 
please be dropped." 

fS8. After eonsiderin, tbe matter in the liebt of tbe elarlfleatlon 
furnished by the Ministry of Information and Broadeutbtr, the 
Committee aeree to drop tbe .I.urance. They, however, feel that 
the Government hav.e taken unduly lon, time for examlniD£ the 
proposal for eODititutin, a Film COUDCU. 

69. The Committee have considered the rea8Qrts advanced by the 
Government for dropping of the two assurances mentioned at Serial 
No. (2) above. The Ministry of Works and Housing had stated in 
a note submitted to the Committee through the Department of 
Parliamentary Affairs that the Minister of State for Works and 
Housing had given the information asked for by the hon. Members. 
The Minister had further stated that he had a list of di1!erent cate-
,ories and if the hon. Members wanted the information, it could 
be furn.ished there and then. As the Members did not ask tor 
the information, there was no occaslon for the Minister to say 
anything further. The Ministry were of the opinion that the r. 
plies of the Minister to the rupplementarles did not constitute any 
assurance. 

7 •• In view of the reuons .dvueed by tile Governmeat, the 
c...Ittee .... to bop tile two ............ 

71. The Committee have penued the reuon. advanced by th. 
Government for the dropping of the ... urance mentioned at Serial 
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No. (3) above. The Ministry of Supply and Rehabilitation (Depart-
ment of Rehabilitation) had represented that in the absence of 
any separate records relating to the various communications re-
ceived by them and the Dandakaranaya Project from the Chairman 
and General SeC'l'etary of the Rehabilitation Employees Union, it 
had not been possible to collect any· authentic information about 
receipt of such communications and their disposal. It was, there-
fore, not possible for them to implement the assurance. 

72. The Committee, after considering all aspects of the mat-
ter, have come to the conclusion that they cannot agree to drop the 
assurance. They, therefore, desire that Government should trace 
the records in question and implement the assurance as early as 
possible. 

V. Requests from the Government for extension of time-limit for 
the implementation of cer.tain assurances given during the var-
ious Seuions of Fourth and Fifth Lok Sabha 

73. The Committee considered requests from the Government 
for extension of time-limit for the implementation of certain assu-
rances mentioned in Annexure to the Minutes of the sitting held 
on the 21st September, 1976. 

74. After examining the reasons advanced by the Ministries 
concerned, the Committee agree in respect of assurances mention-
ed at Serial Nos. 1, 9, 10, 11, 13, 14, 15, 16, 17 and 18 of the said Anne-
xure to &Tant further extensions of time for implementation of the 
assurances upto the period shown against the re1evaDt item in 
column 4 thereof. The Committee desire that the Ministries 
eoncerned Ihould implement the assurances by the extended dates. 
They emphasize that no fruther extension of time would be granted 
In these call8ll. 

75. In the case of assurances mentioned at Serial Nos. 2 to S aDd 
·12 of the said Aunexure which were peuding for a long time with. 
out adequate reasons, the CommiUee have decided to hear the re-

-presentatives of the Ministries concerned in order to know the rea-
sons in detail and the difficulties experienced by them in collecting 
the information for implementation of the assurances before consi-
dering the question of grant of extension of time. 

76. Observations made by tbe Committee in certain eases are 
shown in column 5 of the said Annexure for compliance by the 
Ministries concerned. 
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VL Position of pendiDg .. urane. pertainin, to 

Fourth and Fifth Lok S.bh. 

77. A sta~ent showing the position of assurances pertainina to 
Fourth and Fifth Lok Sabha pending implementation by Govern· 
ment as on the 21st September, 1976 is given at Appendix XVI 
[Part (i) and Part (ii) respectivelYJ. The Committee are clad to 
Dote that there is an improvement in clearing pendinr alluranen. 
However, there are still some assurances which are pendinr for 
considerable periods. The Committee would like the Ministrlea 
concerned to make further ellorts to implement these assurances 

, without any more delay. The Committee would also like the 
Ministries/Departments to maintain the tempo of implementation of 
the pendinr assurances and reduce the number of penclin, .I.U· 
ranees to the extent possible. 

NEW DELHI; 
October 18, 1976. 
Asvina 2.6, 1898 (Sczkcz). 

MULKI RAJ SAINI. 
Acting Chainnan, Comm~ttee Oft 

Government Asaurczncu. 



MINUTES 
Third Sittinl 

The Committee sat on Tuesday, the 3rd August, 1976 forom ll.oc. 
hours to 12.45 hours. 

PRESENT 

8hri Virbhadra Singh-Chairman 

MEMBERS 

2. Shri Virendra Agarwala 
3. 8hri Khemchandbhai Chavda 
4. 8hri N. E. Horo 
5. Shri Kinder Lal 
6. Shd Inder J. Malhotra 
7. 8hri Bijoy Modak 
8. Shri T. A. PatH 
9. Shri Mulki Raj Saini 

10. Shri R. G. Tiwari 

Sl:cRETAlUAT 

Shri K. D. Chatterjee--Chief Examiner of Questions. 
Shri S. N. Khanna-Senior Examiner of QueSnotIS. 

WITNESSES ExAMIIdD 

1. 8hri R. Grover-Director, Drugs and PharmaceutiCals, 
Ministry of Chemicals and Fertilizers. 

2. Shri B. K. Keayla-Depu.ty Secretary (Drugs) I Ministry. 
~I Chemicals cmd Ferlilizera. 

MINISTRY OF CHEMICALS AND FERTILIZERS 

The Committee took evidence of the representatives of the 
Klnt.itry of Chemicals and Fertilizers in regard to the delay in the 
implementation of the following six assurances:-

(1) Assurance given in reply to Unstarred Queetion No. 11_ 
on the 25th February, 19'15 regarding fonnulatioDl manu-
factured by foreign drug firms. .. , 
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(ii) Assurance given in reply to Unstarred Question No. 3MI 
on the 18th March, 1975 regarding original and Pl'elellt 
equity of fOl'eign drug firms. 

(iii) Assurance given in reply to Unatarred Question No. 37M 
on the 18th March, 1975 regarding initial equity partIcI.-
pation by principals in Mis. Lederle Laboratories and 
other drug firms. 

(iv) Assurance given in reply to Unstarred Question No. 4tM 
on the 25th March. 1975 regarding profits earned by cer-
tain foreign drug firms in 1972-

(v) Assurance given in reply to Unatarred Question No. 480i 
on the 25th March, 1975 reg~ing profits earned by cer-
tain foreign drug firms in 1973. 

(vi) Assurance given in reply to Unstarred Question No. 4764 
on the 25th March, 1975 regarding Companies producina 
Atrumatic Needle Sutures. 

2. At the outset, the Chairman observed that a large number 
of assurances pertaining to the Ministry of Chemicals and Fertili-
zers had remained unfulfilled since long. Some of them went a. 
far back as November, 1974 and had figured in and commented upo~ 
in the Reports of the Committee. The Ministry had, in a few ca_ 
not even cared. to apply for extension of time and wherever applied 
it did so often after the expiry of the stipulated periud of thr .. 
JIlQn:ths. The Committee was, therefore. very much perturbed 
about the state of affairs and that was the reason why the C0m-
mittee wanted to ascertain personally from the 'tepreaentatives of 
the Ministry as to what was being done for implementation of 
these assurances. 

3. The Director, Drugs and Ph.;lrmaceuticals., Ministry of 
Chemicals and Fertilizers then explained the reasons in general for 
delay in the implementation of ~ertain assurances relating to his 
Ministry, as follows: 

"In so far as these assurances are concerned, you would 
find that most of them. almost all of them. pertain to 
the drug side of the Ministry of Chemicals and FerWl-
zen. In 1972-73. a Committee under the chairmanship 
of Shri Jaiaukhlal Hathi was appointed and this Com-
mittee conductecf.· a thorough investigation into the 
daira of the drug industry. They submitted their re-
port on the affairs of the drug industry which pertainei 



not only to its problems as such, bl1talso to the prob-
lems concerning its acbninistratioa. It enquired into th .. 
drug industry, health administration as well as the 
form in which the drug administration in the Ministry 
of Chemicals and Fertilizers or outside was to be atten-
ded to. The establishment of the Drug Authority was 
a part of the recommendation rowards that end, so that 
insofar as the problem of collection, monitoring and 
analysis of informatiQJl are concerned, they could also-
be gone into by the Government in detail and the prob-
lems sorted out. 

Then, insofar as individual Assurances are concerned, we have 
found these Assurances to be of. a very probing nature. 
very interesting and of a type which can give guidance 
to the Government in the examination of various mat-
ters which have come up before the Government. When 
we started examining these Assurances, we found that 
in a large number of cases, the type of data which had 
been called for by the Members . was not available in 
the form in which it was required. It necessitated cal-
ling for data from a large number of companj~om­
panies in the organized sector which numbered nearly 
116 and in the unorganised sector numbering nearly 250. 
Information had ttO be called for from the Department of 
Economic Affairs, Department of Company Affairs. 
CCI&E and many other agencies. 

When we started collecting this information we found that 
many a time the information in the manner in which we 
wanted was not forthcoming from some of the compa~ 
nies. It necessitated a series of discussion. In the notes, 
I submitted to the Committee, you will see that there 
are certain reminders issued. Behind these reminders, 
there were constant discussions with the managing direc-
tors and other heads of the departments of companies. 
As a result of this constant endeavour, we were able to 
collect quite a bit information. I must now state that 
out tOf the 23 assurances, the list of which was given to 
us, we are in a position-we have actually submitted in-
formation in respect of 17-during the course of to-day to 
submit information for another 3; and we would be able-
to submit information in respect of the balance 'Of 3 
assurances within the course of the next week or so~ 

before th~ Parliament session commence1. 
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These aaurances were to be gone into, Jl()t only by them-

selves, but, we wanted. to use the occasion for making a 
detailed. enquiry. Various shortcomings on the part of 
some companies came to our notice. When these assu-
rances were being attended to, a parallel investigation 
in another field in some cases was felt necessary. We 
wanted to know the conaeqUeDce& of those in\·estigationa, 
before fulfllling those assurances which had arisen as a 
result of the comments of the han. Members and their 
Questions. Therefore, I would say that those questions 
which hav" been of great interest led to a considerable 
probe .• Government's decision on some of the recom· 
mendations of the Hathi Committee is awaited. Besides 
this, innumerable investigations in some cases were 
there. On account of thil also some delay h&s taken 
place." 

4. When asked as to what were the rearons in particular for 
delay in the implementation of the assurance given in reply to 
Unstarred Question No. 1146 on the 25th February, 1975, the Direc~ 
tor, Drugs and Pharmaceuticals, stated as under:-

"This assurance pertains to the ~umber of formulations 
licensed to foreign drug manufacturing units havin& 
more than 26 per cent foreign equity capital in our 
country; and it required information on: how many ot 
them are under manufacture by those companies, the 
names of the formulations and their use. In so far as the 
nature of the Question is concerned, it pertains to the entire 
drug industry units manufacturing formulations-which 
of those formulations were being manufactured, and 
which were not. 

• • • • 
Sixty three firms were addressed in this regard. In so far 

as formulations are concerned, these have been licensed 
under various categories.. There are permJ.oJsion letters, 
carry on business licences, registration certificates by 
DGTD and industrial licences. • • • There are tW\) agen-
cies-the Ministry of Chemicals and Fertilizers for in .. 
dustria! licences and DGTD for the registration. 

Again, these licences are issued in various forms, in some 
cases in the form of individual items, in others in the 
form of tabll!lB, capauI-. SJrUps etc. The variatiOBl are 
there from ccmlpallY to OOaapany for historical reamn .. 
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DGTD is our agency for collection and compilation of 
the information. They get the information category-
wise, normally they do not receive the information in 
the form of items, but there are certain companies whic1a 
send information item-wise. This nece3sitated our a~ 
dressing the companies and collecting the information. 

We got information from them from time to timl]l, but it be-
comes difficult sometimes tt.:> indicate to them the exact 
manner in which it is required, and if a few of them go 
wrong, it makes it impossible for us to fulfil the assu-
rance. If two or three companies go wrpng, or they give 
information correctly for some times and incorrectly for 
some others, the information is not correct se far as wt: 
are concerned and we have to take a great deal of care 
when we submit information to Parliampnt." 

5. Asked what powers Government had got in case the informa-
tion given was not correct and how the Ministry could know whether 
the information furnished was CONect or not, the Director, Drugs 
and Pharmaceuticals replied that the Ministry at the moment did 
not have a monitoring and information cell. However, the Minis~ 
try could check up this information with reference to the industrial 
licences and also with the DGTD, the State Drug Controllers and 
DGHS where there was room for doubt. 

6. In reply to a question a3 to .how did the Ministry come to the 
'conclusion that the particular information supplied to them wa. 
incorrect, the Direcror, Drugs and Pharmaceuticals, Ministry of 

·Chemicals and Fertilizers stated as follows: 
''The companies submit regularly the "G" form return to the 

DGTD once every month, but that information is not in 
the form in which it has to be submitted to Parliament 
in terms of the aS3Urance. So, when this information 
comes Jrom the companies, we try to tally it with the 
industrial licence, the approval letters and the "G" form 
returns. Wherever we find that. broadly speaking, they 
are in agreement, we deem them to be correct. There 
may be some room for doubt because we do not have the 
monitoring organisation of the type which ,has been re-
commended by the Planning O.:>mmission and which we 
shortly hope to have, but where we do have a doubt, we 
make a reference to the ooTD, the Drug Controller of 
India and the State Drug Controllers and request them 
to enlighten us whether the information is correct or 
not." 
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7. Asked whether the licences of such finn, which supplied m-
<lOrrect infonnation or did not cooperate by giving the required ID-
fonnation had been suspended, the Director, Drugs and Pharma-
-eeuttcals stated as under: 

"When I said that they submitted Incorrect information, I 
only meant that the information was not submitted in 
the manner in which it was called for by the Ministry." 

8. Aslied what action was taken against the defaulting compa-
nies and whether their licencel were renewed without giving them 
a warning, the Director, Drugs and Pharmaceuticals repUed that 
the question of renewing the licen~e did not arise at all, because 
~ter they go int>;, production, the licence was there for all time, 
though it could be cancelled. It did not have to be renewed. 

n. Asked wr.ether pny licence of the firm had bee1 canceUt"d, 
"the Director, Drugs and Pharmaceuticals replied in the negative, 
.B<lymg: 

r----' " 

"We have not come 17J the conclusion that the information 
has been deliberately given in an incorrect form." 

10. To a query as to what were the penal powp.rs vested with 
the Ministry which they could use against a firm in cQ.'1e the firm 
supplied incorrect infonnation to them, the Director, Drugs and 
Pharmaceuticals rep~ied that they could cancel their licence. He 
8tat~d, however, that no l!cence had so far been cancelled on tbJa 
ground. 

11. Further elucidating the position, the Deputy Secretary, 
Ministry of Chemicals and Fertiliurs stated as under: 

"In so far as formulations are concerned, the mformation AI 
compiled by the DGTD on the basis of intormation re-
ceived from the companies in regard to tablets, injee--
tiona and all that. Infonnation formulatitJn-wise doe. 
not come to the DGTO. In this particular case, informa-
tion in regard to the Parl'amentary qUe1tion was needect 
fonnulation-wile. So, when we contacted the DGTO fCll' 
giving us the information, they said that the i.nfonM.tiOII 
in that form waa not available. I think It wu DOt COJDow 
piled in that nwmer. So, we had to write to the. eom.. 
panies a'JJdllf for this InformaUoa. Wben the t.nforma.. 
tioD cmne, wit Mel to compile It. It took .ollie time .. 
complle It. It tI DOt.true to.ay that they gave iDcon~­
tnformatiall; they might not ban given infona,aUoJa ta· 

~~ ................ .. 
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a particular form in which we needed it. In fact, we 
,have submitted the information today to the Parliament 
Secretariat fulfilling the assurance. The total number 
of formulations involved in this particular question was 
2298. Then the question was how many of them were 
not manufactured by them. Out of these, 293 formula-
tions were not manufactured by them. The question of 
taking penal action would arise I\lso if we find that there 
is some irregularity; there is something which ,we wanted 
and they are not willing to give us. They have given us 
information. We have compiled that information and 
have given it to the Parliament Secretariat Leday. 

They had given the information t·,) the DGTD on the basis.· 
of the total number of tablets and all that. The infor-
mation which we needed was about the individual for-
mulations, not of the total tablets and all that. That is 
why, the DGTD could not furnish this information. We 
had to go to the companies to get the information from 
them." 

12. The Committee pointed out that the assurance was given on 
the 25th February, 1975 and the first extension was ask~d for on the 
Ith August, 1975. The Ministry dicj, not care to ask for extension 
and in a few ca~es, where the Ministry asked for extension of time. 
they did it after the stipulated period of three months. When asked 
.. to what the Ministry had to say in this regn, the Director .. 
Drugs and Pharmaceuticals admitted that there had been some 
.elay. 

13. The Committee drew the attention of the representatives of 
the Ministry of Chemicals and Fertilizers to para 50 of the Eleventlt· 
Report of the Committee which was presented to Lok Sabha on the 
11th April, 1975, wherein it was suggested that each Ministry or 
Department may consider setting up of a cell, if r.ot already there. 

4Ilder the charge of a respomible officer to coordinate the work 
relating to assurances and ensure their implementation in time. 
When asked whether the Ministry of Chemicals and Fertilizers had 

. _t up such a cell, the Director, Drugs and Pharmaceuticals statecl' 
-;.as under: . 

''We ar.e in the prOQeSS of setting up a cell for our Ministry. 
It does not exist; we have a Parliament Sectiort. . We 
have submitted a p~ to the Cabinet. Our KinistrT 
011 blfun:ation r.equiJ:ec:1 many of the common services. 
~ admi'\tavation baQ to be. divided; the various 
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aervicea had to be divided. W<e haw submitted a d .. 
tailed proposal and it has been approved yesterday." 

14. The Committee then proceeded to examine the representa-
tives of the Ministry of Chemicals and Fertilizers with regard to 
the aS3urance given in reply to USQ. No. 3846 on the 18th March. 
1975 and enquired the reasons for long delay in furnishing the re-
quired information. The Committee was informed that this assu-
rance had been fulfilled on 6-7-1976 and they had sent a reply to 
the Department of Parliamentary Affairs. 

15. The Committee pointed out tbat the first request for exten-
sion of time was made on 5th August, 1975 and if the Ministry felt 
that· they could not fulfil it within the period of three months, why 
was extension not asked for well within the period of three months. 
The Directcr, Drugs and Pharmaceuticalts admitted that there wn. 
a lapse. 

16. The Committee pointed out that from the note furnished to 
the Committee by the Ministry, it appeared that a part of the infor-
mation asked for was available with the Ministry earlier. When 
asked why the same was not laid on the Table of the House, the 
Director, Drugs and Pharmaceuticals replied as under: 

"We wanted to get the entire information and then furnish 
all in one lot. It was a question of double checks to be 
made also. The information we had, had not been check-
ed.. So far as this questIon is concerned, It pertains to 
original and present foreign equity, foreign contraet& 
indirect bonus shares etc. 'nUs information is not main-
tained normally in the Ministry. The Hethi Committee 
had gone into it." 

17. The Committee then advlsed the representatives of the 
Ministry that instead of waiting for the eollection of the entire iafoJl-
matlon, whatever information wu readily available should be latd· 
on the Table of the House at the earliest oppMtunity aftd the ~ 
maining information laid afterwards when coUected. 

18. The Committee then took up the assurance arising out oJ 
the reply given to Unstarred Question No. 3794 on the 18th March. 
1975 and enquired from the representatives of the Ministry the rea-
... for delay in implementing the aaurance.. Stating that the-
fftfonnatlon had sinee been collected and the IlSUrBnC» would be 
ftdftlled on that day (Brd August, 1976) the Deputy Secretary. 
Ministry of Chemicals and Fet"tJlIr;er8 e*plafned' as' two..>. : 

"In the particular cue, ODe of the COInpanies wurelueraat to 
Iive~UoIl about·, the varieUa ~t.. W, ~ 



reminded them 110 many times and ultimately We called 
one of the Directors of the Company and told him that 
this was a serious matter and we had to give infonnatiOll 
to Parliament. They were saying that tne agreement. 
were old agreements and they were enter~d into some 
time ago and they had to collect them up-to-date. Ulti-
mately they agreed when we talked to the sen it'll' officers 
of the company and they are giving the information and 
we will send it as soon as it is complete." 

19. In reply to a question as to what was the information th@ 
Ministry asked from the firm, the Deputy Secretary, Ministry of 
Chemicals and Fertilizers stated that it was about the main features 
01 the agreement. When asked whether the Government Agency 
like the Department of Company Affairs did not have copies of 
these agreements wh:ch were approved by Government themselves, 
the Director, Drugs and Pharmaceufcals stated as follows: 

"One type of agreemen.ts is those which are approved hy 
Government nnri the other is those -agreements between 
companies and companies. These are internal mattenl 
and the Government does not go into them." 

20. The Committee pointed out that photostat copies of the 
agreements approved by the Government must be available with 
themselves and why then the companies were being asked to sup-
ply the same. The Director, Drugs and Pharmaceuticals stated that 
that was being done only a~ a measure of caution, because there 
are so many agencies of the Government and it may just be possi-
ble that we may miss getting some vital agreements. 

21. The Committee felt very much perturbed about this matter. 
They wanted to make sure that the Ministry, while asking for 
information from the firms concerned was not just trying to shift 
.the responal.bUity to aomebody else. Regarding the photostat 
eopies, the Committee wanted to know whether they were not 
available with the Ministry in the first instance. Thereupon, tbe 
Director, Drugs and PhannaceuticBls, explained the pOSition 81 

under: 
"Some agreements may be on record with Industrial Develop-

ment Ministry, with Department of Company Affairs ate. 
We did address all of them. In cue there is any 1&,. 
we can check and counter-check." 

Z2. The Committee pointed out tha.t the question WII raised fa 
fPutiameDt on the 18th Mareb, lIns and the MlDiItry sent a letter 
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-., the tirIIIB only on 23rd May, 1975. Asked what did the Ministry Q., 
tlWing that period of two months, the Deputy Secretary, Minis~ 
.f Chemicals and' Fertilizers stated as follows: ' . 

"We had taken action right in March itself. Our Minister had 
written a letter in March to the Minister of Department 
of Company Affairs giving some information and seekin. 
certain information. That was the first letter. On tila 
17th March the Minister had written to the o~ 
Minister seeking some information. That was as lOOn • 
we got notice for the question." 

IS. The Committee pointed out to the representatives Of \.be-
IIiniItry that they addressed the firms more than 10 times for .up. 
ply of requisite information. 

A.ted why did they not take penal action under IndUlu;,.. 
fOevelopment and Regulation) Act, the Deputy Secretary, Minll'trr 
ef Chemicals and Fertilizers stated as tollows: 

"That option. was there no doubt but we have not resorted .. 
that We will certainly go into it and in futUre we wiD' 
see that this is made use of. We will take appropria" 
action." 

M. The Committee then proceeded to examine the representa-
tives of the Ministry of Chemicals and Fertilizers with regard tit 
the assurances given in repUes to USQ NOlI. 4696 and 4804 on the 
1Mb March, 19'15. Asked abcM,lt the latelt position in regard to tb* 
MlUl'ance liven in reply to USQ. No. 4696. the Director, Drugs ana 
Pharmaceuticals stated that the auurance wa. luUlIJed on 3nf 
June, 1976. They had to collect inlormation from the compani ... 
Tbey got that verified from the Commillioner of Income-to eo~ 
eerned. 

25. To a queation as to which W81 the authority that determine4 
whether the company had made more than 15 per cent Pl'Oftts or DOl 
and whether it was Income Tax Comrniuioner or the Ministry, U. 
IHrector, Drugs and Pharmaceuticals replied aa undft': 

"Drug Price Control Order is there and no doUbt that is ~ 
aftair of the Chemicala and Fertillzerll Mini.try. Here 
we had to ftnd out trom the I.T. authorities whether U. 
information furnished by the company 11 correct or not" 

.. When ukecl whether the Income-tax authorttlea supply au. 
lalnrmation ftIIUlarly or the Ministry had to call frmn them ... 
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·ti~e. the Deputy Secretary. Ministry of Chemicals and l"ertilizerl 
·Informed the Committee as follows : 

"Only when we need it When profit exceeds 15 pt>r cent thea 
onlyfihere iI tbequestion of funding. It is an obligation 
on the part of the eompany. They have to do this for 
variouapurpoaes laid down there. It is clear that there 

II ia DO well cue heft where there is need to go into because 
the proM' it not IIlOr'e .. 15 peio cent. No funding at 
.ucla: \nS' doDe. 8y mt! large. tbere cannot be any case 
.inee the overall proftt may not be more than 15 per 
cent" 

7:1. In reply to a q\ileltion as to whether m terms of the Dru. 
·Price Control Order, the Ministry did not trt to find out every year 
.,...hether the firm had ma~ a profit of more than 15 per cent or not. 
the Director, Drugs and Pharmaceuticals stated as follows : 

"Every year, under ;the Dr"'C Pri.ca Control Order, if the pntftt-
ability exceeds 15 per, cent 0 11 the turnov~r. t~ ;,com-
pant~ ate supposed to fund that al1tomatically. This it 
a teg~ obUgati~ c .. t on them. 'nley have to approacla 
the Min~ that they have got excess proftts and so they 
should be given permIssion to utilise them for the 
following purposes ......• 

'Illen, the question ot the Ministry'. giving them the 
permialton arises. In this partl.eular case. the question w-. whether thae companieS had earned higher pto-
fits or not 'the informati.et\ availaMe with the Minlstrt 
did not lncticate that. We htd called. for the spedfte 
information fr.)m the eOaipany and got it. Since it wat 
a apeci6c 4lluestkm, we wanted to Counter-eheck that wit1l 
the Income-tax authorities. Here is the answer whJelt 
we have give~. An attempt was made to fulfil the assu-
rance to fund the ftgures of proftts before tax payment 
for 19'72-'73 in respect of the drug activity alone submitted 
by the conce~ed company. It is observed therefrom that 
in all these cases. on the formulations, the profit 4id not 
earoeed 15 per' cent of the total turnover of the compania.. 
The question of tundiQg the ncesa proftts-overall pro-
ftts-does not arbe under 14(1) (4)." 

'28. By way of illustration. the Committee pointed out to the 
~tati:v~ of the Ministry thQ in the case' of Bum>ugha 
W..ucome lbe ftgure was 11.8 per cent. in the ease· Bayer (I) it wu 
15.2 per cent and for Searle (I) Limited it was 16.3 per cent. TheM 
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.. ~the ftg\irea mentioned in respect of these three easel and in ~ 
~ese eases, lhey were exceeding 15 per cent. When aaked to e:. 
plaIn the position. the Director. Drugs and Pharmar.t!uticals state .. 
_ tollows: 

''That ill correct. Some compu.;es are ·baving drug activity .... 
noa-eetivtt,' in the field at dlup-tbey veha\'ing bull 
drugs actttWea IS well as formUladon actiqltlel. 

In 80 far as Drug Price C.~trol OrderJa. concerne4, 
on the formulations, it proviaestlult their profits should 
DOt exceed 15 per ·cent of the turnover but the prol. 
of ,thecompeny as a wlaole milht·_ bigher.a 10 Iar II 
the. bulk ~ are concemec{, ~ .priceJ iadiYlduaUy. 
~ bulk.4ruc are ~y ~ 'lbat .~ .... 
exceed 15 per cent on the capital employed in 80 '-' .•. 
bulk drugs are concemed. But, in so far as the fOrmula-
'tt.· tire C!fJII~ th~ '~prdftt 'Ihm1la not 'exceel 
·h It per rcerit on the tarmf\rer:" 

The D~ Secretaq. MIoIdstry of a..i~ and FerWizeII 
fur,tIl.er clldfted. .U:lat ill the NPlY trivea. to the .Queati.ea, overaD 
profits llf ~ Cealpany wu.given. The ceWn, fixed wal in r .. 
peet. of the fOnDulatiORa·-and that too if they adopted the .altemative 
Geme. 

29. The -C~I~ pointed. out. to ~ representatives 'that til,,, 
had noticed from the note funrtshed by the Ministry \bat the InlOll-
~on required for the tulfilmellt of assurance given in reply.r. 
USQ. No. 4696 on .the 25th MJrch, 1975 was received from -tbI 
different firms in !.tV. 197&.and it took 80 long as J'une.l9'1a.1I 
acrutinise and finalise it. Asked to explain the reasons lor tbJI 
dIU,. in acrutiniDDg and !u.milblal the infonnaUOA to the HI)"" 
the Director, Drup and Pbannaceaticala explatfted dte position. 
t.Uo .. : 

"'Rere, we have tried to Indicate that we addressed the Inco~ 
tax Commfsaioner but in fact We got the informatiOD 
from him only tn August, lt75. It was then indieatecl 
that they wanted to give us some further InformatidJl 
wlatch wae noeivecl *1 OIl 2f.3..11n5. That il'lformaUO.a 
was also not complete. 

Again the Income-tax Commissioner, Bombay w. 
addreued and the flnal information from the Income-to 
authorities was received only in December, 1975. 'I'ber9-
after, we correlated the Company's Information and 
checked that up aDd ftDal1y ..... . 
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I admit that there has been delay. We wanted to ful-

fl1 this assurance in December, 1975 itself. It was exa-
mined and, as a matter of fact, it was submitted and the 
assurance was to be fulfilled. Then some hon. Membel'l 
had put the question about the profitability of the finn-
the overall profit exceeded more than 15 pp.r cent on the 
formulations. That had to be gone into. Onee again we-
had to go into the entire activities and so, W~ were in a 
position to give the reply only in June. The legal aspect. 
of it was examined." 

30. The Committee then took up the assurance arisin~ out of 
.~ reply given to USQ. No. 4764 on the 25th March, 1975 and 
~ to know the reasons for so much delay in implementin,-
t'tUa assurance. The Director, Drugs arid Pharmaceuticals stated a~ 
Mlowl: 

"This is where it was indicated that this company charges 
vf!ry high price 88 compared to international market 
price. So, we had to address to various embassies and 
collect the infonnation. The surgical sutures are made 
from animal bodies. Further, Sir, the codes of di1ferent 
companies are different from each other and are not 
comparable. So, we found ourselves in doldrums as to 
how to fulfil this assurance. Later on we were able tG· 
have the comparison and submitted the information tc. 
the Department of Parliamentary Aft'airs." 

. 31. Asked whether the Ministry had any cell to find out the-
lIrrel of prices. both international as well as national, the Director ~ 
~ and Pharmaceuticals informed the Committee as follows: 

"We have conducted a critical study in so far as drug price. 
are concerned. We find so far as bulk drugs are con-
cerned the prices in India are somewhat higher whereas: 
so far as formulations are concemed the prices generall7 
in India are lower than the prices elsewhere." 

(The witneaa" then 'Withdrew.) 

'ftle Committee then adjourned to lit again on Wednesday. tile-
.... August, Uns. 
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Fourth SitU... ~ 

The Committee sat on Wednesday, the 'th August, 1978 trom 
11.00 hours to 12.45 houra. 

PRESENT 

Shri Virbhadra Singh-ChGi",...". 

Mw • 
2. Shri Virendra A.tarwala 
3. Shri Khemchandbbai Chavda· 
4. Shri N. E. Horo 
5. Shri Inder J. Valbqtn 
8. Shri Bijoy Kodak 
7. Shri E. V. VikM Patil 
8. Shri T. A. Patil 
a Shri K. Pradhani 

10. Sbri MulJd Raj Saint 
11. 'Slui R. G. nwut 

s.:urAlllA'I' 

Shri K. D. Cbatterjee--ChWt £nmCMr of QueI~ 

Shri S. N. Khann........s'mior Ezamit&er of qu..riOftI 
W1'I'N8IDI JCx.ua::no 

1. Shri R. Grover-lMeceor. Drug. CIftd P~uticcW. IIUM-
my of Chem1cGl.. And F~ 

2. Sbri B. K. Keayla-DeputJI SecretG1'J/, Minittr:v of Chemkala 
IIftd FeniUzer. 

MINISTRY OF CHEMICALS AND FERTILIZERS 

2. The Committee resumed examination of the representatives of 
tile Ministry c:4 Chemicals and Fer.tiJ..izena in regard to the delay ba 
the implementation ot ... uranees pert:ainJng to their Miniatry. Tbe 

IT 
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'Committee took evidence in respect ot the following eleven 888ut­
.8IlCeII:-

(i) Assurance given in reply to USQ. No. 7919 on the 29th 
April, 1975 regarding increasing production capacities by 
T'g ftnns; 

(ii) Assurance givell in reply to USQ. No. 8028 on the 29th 
April, 1975 regarding offer from drug companies to supply 
drugs at cost price; 

(ill) Assurance given in reply to WSQ. No. 3809 on the 18th 
March, 1975 regarding liQences issued to Mis Dental Pr0-
ducts and other drug companies; 

(iv) Assurance given in .y to USQ. No. 7262 on the 22nd 
April, lilT5 regarding profits of flft'eign drQg companiel 
and their production; 

(v) Assu.rance given in reply ,to USQ. No. 8678 on the 6Ul 
May, 1975 regarding manu:facture of products without 
approval by Mis Glaxo La~tories: 

(vi) Assurance given in reply to UsQ. No. 3796 on the 18th 
March, 1975 regarding licences Issued. to M~ GM& and 
certain o~ drug flnns; 

(vii) Assurance given in reply to USQ. No.380~ ontll~ ;l8th 
March, 1975 regarding canalised items of drug. imported 
by STC: 

(viii) Assurance given in reply to UsQ. No. 8778 on the 6tk 
May, 1975 regarding~ MJd pharmaceutical,! raw mate-
rials canalised during FOIUl"th Plan; 

(ix) Assurance given in reply to USQ. No. 4:738 on the 25Ua 
Mareh, 1m regarding pl'Gduction. of drugs: 

(x) Assurance given. ill reply to USQ. No. 6242 on the 15th 
April, 1975 regarding original equity of foreign drug manu-
facturers having more 1:han 7J6 per cent fonri~ equity; 

(xi) Assurance given in reply to USQ. No. 3808 on the 18th 
March, 1975 regarding liceces iBsued to W •. Ciba (I) Ltd. 

3. The Committee first took up assurance arising out of the reply .ven to USQ. No. 7910 dated 29th ~ 1975 and wanted the 
representatives of the Ministry Of Chemicals and Fertilizers to explltin 
the re8SM1S In c!etan for the delay ill the implementation. 01 the 8I5Ut'-
anee. While explaining the 1'88IIOIl8, the Direetor, Drup ad Pbar-
mM:eUtteals, Mmistry of Cbemicals and Fer.Ulizerll stated. as under: --

"We have collected all the information and would be fu1flllint 
this Assurance very lOOn. About asking for extenaioDi 
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and the initial action taken, I have checkM uI= the posi· 
tion. We put in our appUeations to the Department of 
Parliamentary Affairs in ,time, by and large, except for the 
fact that there was a delay of 4 days on 13-9-75. The 
working of seeking extensioN wu getting out of hand in 
the Ministry tin July. One of OUt' sectiODl was over-
loaded with Assurancet. In July We diverted one of the 
Assistants from all the other work and put him on the 
work of aeeking '6X'tMtstGti and fulftIling the Assurancel. 
Our work from ,July, 197~ MWIrdt hU; by and large, been 
on the pzq»r ~ .fP[oept for IOm.·CUis of la~ here 
ed there. Prior- to that, we WtI'e wtry wide off the mark." 

4. 'lbe Committee·had gone.throup tb'f DDt....-by &b.tt~ 
whetein it was stated that, ~ reterrP.~:~ ~ IMde to tbe DGTO 
for tit" IIUPplj' ot ~ormatloll OD. ,?aU! ~, li75 .~ that u... wM 
no response from that ~ inspitc! of the fact that. 8 reminden were 
... to th.eim. The r...,.'ntattve ot the Ministry WII8 asked as to 
how that eoUld be explllned. The Dlreetor, Drugs and Pbarmaceu· 
tieatJ ~ed the position. as wider:-

"Action was ini~ated immediately, We bad lent 3 reminders. 
~uae there was a .eries of responaes. but not a complete 
resPc)rise." 

Bluei.tmg ~ PQlitiQa ful'.tber, the Depu~ aeeretary at the Mini-
stry of Cbemj~ aDd Fert:Wzers explained u under:-

"The 8tat infonnation which came from this organization wa. 
oalY on 3-7·"'. 'rul that time we had not got any repl, 
from them. We ia8'Ued reminders at appropriate IElVell, 
raising the level from time to time. We contacted them 
OA telephQlle also. n.. real diJII,cu1ty wirth them was about 
the mterpretation of the Question." 

5. The Committee pointed outtbat the question was asked on the 
29th April, lin5 and accordiDg to a Ddte 8Ubmltted by the Minlstry 
to . die Committee,. a copy of the ques~ was not supplied to the 
OGTD ~ the Ministry till 28th April. 1976, i.e. for full one year. 
Under-.uch clrc:uJnatancee, bow did the Ministry expect a reply from 
the DGTD? 

t. Expl*,nfng the reuonafor ~ delay,the Deputy Secretary of 
the M.in.i8tr1 of Cbemlcalt and Fert1lizarB stated as under:-

"In the initial stage 1tBelt. we gave the copy of the Question 
to them, i.e. QI1 23-6-15; but later ,on when we gave them 
the reminder, they indicated that they had not received it. 
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In the initial stages, there was difticulty about the interpreta-
tion of .the Question in the Ministry also.'~ 

7. The Conunittee noted that the Ministry had not taken any 
tangible action for .the collection of the information for 11 montha 
and decided to postpone further consideration of the matter to the 
aext sitting when the Secretary of the Ministry and the Head of 
DGTD would be invited tOt explain the matter. 

8. The Committee then took up assurance arising out of USQ. 
No. 8028 dated ,the 29th April, 1975. 

t. Asked why the~ion was not applied for within the pre.-
.... bed period of 3 months; the Deputy Secretary of the Ministry of 
ehemicals and Fe~ti1izers admitted lapse on their part and inf~ 
the Committee that partial informa:tion in the case of 12 firms waa 
~ven on 13th November, 1975 and for the remaining 4 OQ 22nd July. 
JW78. While giving the background of the case he stated:-

"There was a standing committee of scientists and technolo-
gists and certain representatives from the national sector. 
They met at Lucknow and 16 companies made an off .. 
that they would be prepared to give drugs at chellpel'" 
rates, bU!t when we wrote to hem, they were not respond-
ing. The foreign companies were not invited to thi •. 
meeting." 

18. In connection with the assurance arising out of USQ. No. 
3809 dated the 18th March, 1975, the Deputy Secretary, Ministry 01 
Chemicals and Fertilizers informed the Committee that complete in-
iormation in fulfilment of the assurance had been supplied on the 
18th December, 1975. 

11. The Committee then took up for consideration assurance re-
lating to USQ. No. 7262 dated the 22nd April, 1975 and enquired the-
aasons tor delay in implementation of the assurance. 'Ibe Diree-
tor, Drugs and Pharmaceuticals gave the following reasons:-

"While the main question pertained to our Ministry. the ques-
tion relating to sub-standard drugs is the concern of the-
Ministry of Health and DGHS. We had addressed the 
DGHS. who in turn, had to collect all this informatioa 
from the State Drug Controllers." 

12. The Deputy Secretary, Ministry of Chemicals and FertilizeJ.w 
.ta.ted that the assurance had since been fulfilled on the 2nd August. 
lIn6. He stated that as far as part (b) of the question was concern-
ed this had akeady been covered. by the Hathi Committee's Report 
which b~ been laid on the Table of the House. The Committee 
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Pointed out that the iD.farmCon might have been made available .. the House in the context of SODle other document, but that did not mean that the Ministry should not supply the information in rela-tion to the question. The question was asked on the 22nd April, 1975 and the Hathi Committee Report dealt with earlier years. AILn further enquiries by the Committee, it transpired that information pertaining to the year 1974 have not been supplied by the Ministry. In this connection, the Director, Drugs and Pharmaceuticals stated:-

"The latest information avallable with the Government iI the infonnation which has been collected and compiled by us. That belongs to 1973 and we have fulfilled the .... 
surance in that context only. 

In so far as the problem of production in this country is con-cerned, various efforts have been made to collect this information. It was indjcat~d yesterday that the group 
with which I was associated had met the members of the industry somewhere in H173 to collect that information. 
Thereafter, the information was further compiled by the Hathi Committee and that information was given to them. 
Then there is information with regard to drug industry 
belonging to the organised sector and the unorganised 
sector. There are certain companies which are in the unorganised sector. We have held meetings with all the units of the association and sought the information from the drug controller. We are, as a matter of fact, in the 
process of compiling profiles of the companies, in the 
Ministry. The nature of the information was 80 com-
plicated at that time that it would be very difficult to 
get it." 

13. The Committee felt that the Ministry had failed, lnspite of the wide powers they had, to collect the information from aU aourc~ven the basic information with regard to the industry. The Committee had recommended creation of a Special Cell in each Ministry to look after the implementation of assulancetl but the MiD-
istry of Chemicals and Fertilizers had no such Cell. Thereupon. the 'Director, Drugs and PharmaceuticalJ stated as under:-

"When we compile information, the information belonp to 
• conunon stock which covers all the variOUJ units. Therefore, the compilation and collection of information II one compoaite whole thing. It is from one source that 
tDfIormaUoD II drawa up. U 1 may be permitted to BUb-
mit, I· would like to submit t.bat collection and compUa-UaD of tDformatloD II buteaUy the responsibility of tile 
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DGTD. ':fhe IX2~D bas told us tpeCifically and categori-
cally that they do not maintain information in regard to 
formulations value-wise; they maintain information for 
bulk drugs which are important, and based on this, for-
mulations are produced. If you want information for 
bulk drugs, immediate data is available with the Govern-
ment and that can be made available to the Committee. 
When we go on to the formulation of a particular type 
and if that is not available, then We have to make effort 
to collect it. The second point is regarding the setting up 
of a cell. This is exactly the subject which was also 
considered and deliberated by the Hathi Committee, anrl 
they came out with a conclusion that an authority like a 
r;ational drug authority should b,e constituted, which will 
be responsible for collection, monitoring of data, etc. 

This matter was also deliberated by the Planning Com-
mission. We consulted them. They indicated that a 
monitoring and evaluation cell is a must in the Ministry. 
We also consulted the Ministry of Finance. They sent a 
team of officers to investigate into the whole affairs. That 
team of officers came to the conclusion that our Ministry 
required to be strengthened. In order to collect and com-
pile a particular type of data, this effort has been going 
on for some time. The Ministry of Petroleum and Chemi-
cals was divided into two ministries. Finally, a note for the 
Cabinet has been prepared and approved. We are on the 
point of now going to the Cabinet for getting some staff 
which is needed for collecting data which is required by 
the Parliament. But the Ministry of Finano:e and Plan-
ning Commission are satisfied with out requirement, i.e., 
what we require." . 

1'- The Committee pointed out that the question asked for 'total 
profit the country had made through the export of drugs manufac-
tured by the foreign drug companies' and there were only 33 com-
panies holding above 50 per cent equity. To this, the Deputy Sec-
retary, Ministry of Chemicals and "ertilizers replied that no com-
pany maintained its profits separately for expo~ activity and 
marketing for internal consumption. Production takes place, part of 
It is exported and part of it is consumed inside the. c~try. It is 
difftcult to compile Ulis information \hat w~. 

15. Tb~ Committee enquired wheUler ally penal ac:Uon as recom-
, ... t¥ied by the Hathi Con:uuiUee wu taken aaaiDs' the foreign com-
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pantes which were maoufacturilla druo Witbola Govarmnent 
authority. The Director, Onlp and Pharmaaeu1icala ateled as 
under:- . 

"A decision on the Hathi Committee report has yet to be 
taken. I would not be in a position to add anything to 
this." : 'I ~., I 

16. As the information for the year 1974 had not been supplied" 
the Committee suggested to the representatives of the Ministry of 
Chemicals and Fertilizers that the Minist.ry might ask for extensi(\n 
of time for supplying this information through the Department ot 
Parliamentary Affairs and the assurance would be treated as partly 
implemented. 

17. The Committee then examined the witneues with regard to 
the delay in the implementat:on of assurance given in reply to USQ. 
No. 8678 dated the 6th May, 1975. The Committee felt that so mur.h 
delay should not have taken place when information to be collected 
related only to one firm. It was pointed out to the witnesses that 
the companies were producing something without a licence and thl'! 
Ministry was relying on the Company concerned to give them In-
formation regarding production without licence and photostat 
copies of licences, etc. Was it expected by Government that thf' 
Companies would themselves admit that they were doing something 
wrong? The Committee enquired whether there were any Govern-
ment agencies to find out facts in such cases. The Director, Drup 
and PhannaceuUcals infonned the Committee as under:-

"We have used all the agencies in this case. We have UJed 
all the avenues at our disposal. After aU this is a thlna 
which is operating under the Companies Act. In their 
records they have got to have information about the 
items which they are producing. What are the jtemJ th., 
are producing? What is the capacity? What was their 
actual production? That is the type of "information we 
have tried to get from them. So far as the DGTD is 

. concerned, they have got regula:' returns filed by the 
manufacturing units. We find out from them whether • 
baa come to tbelr notice that such and such unit - PI'O" 
duciDg 10 much of sw:h Usna." 

18.·11le Committee ~inted oUt that when photostat copies of 
each industrial licence/pennission or no objection 1i~ttcn had been 
.~ for 6'0~ ~. finn, it was stated, "they do DOt have Ipat'a 
~toata~ cOpt .... wbtch mean. they were gtYIn, evufve repIJet. 
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The Deputy Secretary, Ministry of ChemicalJ and F~ 

:further elucidating the matter stated as under:-
"At the initial stages we will certainly ask for all possibJ8 

information which we wanted to find out the factual poal_ 
tion-photostat copies of licences etc. They may be 
supplied or may not be supplied. It is immaterial. U 
they had supplied, it would have helped us. If they had 
not supplied, we have another avenue to check it. We 
will write to the DGTD and we will cross check it ....• 

When the Committee asked if there were other avenues, what 
was the need for writing to the firm at all, the Deputy Secretary, 
Ministry of Chemicals and Fertilizers stated-"Only to expedite 
the matter. We do not have at one place all the documents-the 
registration capacity, pennission letter, etc." 

19. At this stage, the Committee pointed out that under the 
Industries (Development and Regulation) Act, the Company had 
to submit in form No. IX all details regarding the names of the 
products they manufacture, the bye-products, the installed capa-
city, present production, daily output, etc. All these they had to 
submit every month. To th;s, the Director, Drugs and Pharma-
ceuticals ueplied that since the return was being submitted catep,ory-
wise and not item-wise. it was not possible to furnish the informa-
tion therefrom. 

20. The Deputy Secretary, Ministry of Chemicals and Fertilizers 
informed the Committee that they had since supplied the informa-
tion in fulfilment of the assurance that no such instance of produc-
tion without licence in regard to Mis. Glaxo has come to the notice 
of the Government. The Committee, thereupon, pointed out that 
this statement was contrary to what has been stated in the note fur-. 
nished by the Ministry to the Committee. It was stated in the 
note that while comparing the products mentioned in the price listll 
with the products indicated in the production return submitted by 
the company, variations had been observed and the matter was re-
ferred to the firm on 2-6-76 for clarification. The Committee could. 
therefore, conclude that the ftrm was manufacturing that item with-
out licence. The Deputy Secretary, Ministry of Chemicals aucI 
Fertilizers then stated that th~y had got the clarification and ill 
·the light of that clarification the reply has been given in fulftJmeol 
.of the allS\U'8.DCe. 

21. The Committee tbeD took up for cqQIideratlon ~ 
-nlattng to USQ No. S'l85 dated th. 18th ~ 1m. With ...... 
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to reasons for delay in implementing this asaurance, the Deputy 
aiiecretary, Ministry of Chemical. and Fertilizera outlined the atepI 
Wren by the Ministry, as under:-

"We initiated action on 21st March. 1975. Then we wrote on 
2nd April to various companies. There are 4 companies. 
We prescribed profonna. In that proforma information 
was furnished. This was cross-checked with DGTD. 
Then we have been able to fu.Ull this assurance. . . . We 
were on the verge of completing all this when you sum-
moned us." 

22. The Committee then examined representatives of the 
Ministry of Chemicals and FertiliJ:ers with regard to the assurance 
arWng out of USQ. No. 3803 dated the 18th March, 1975. The 
Committee noted. that the assurance was given on the 18th March, 
It75 and the first reference to STC was made by the Ministry on 
che2nd Aug1Jl.t, 1975. They wanted to know why there wa~ delay 
of 4 months. The Deputy Seentary, Ministry of Chamleals and 
Pertilizers explained the position as folJows:-

"Information was received on the ba$is of the communica-
tion sent by u. when we re'ceffed the notice. Informa-
tion was received on 11th March, 1975 from STe. Then, 
this information was analysed. This is second reference. 

This was for certain clariftcation on the statement receiv-
ed from them. That was got on 11-3-75." 

The Committee pointed out that at the initial stage speciftc in-
formation should have been asked for to avoid further reference. 

23. The Committee then took up the !lS8ur'ance relating to USQ. 
Mo. 8'778 dated the 6th May, 1975. The Committee lelt that there wu 
• lot of delay becaUSe the Ministry had made references to lOme 
departments and they said that they wanted some clarifteations on 
them. The Ministry again wrote to them and they again sought a 
elariflcatton. The Committee drew attention of the representativ .. 
of the Ministry to the recommendation of the Committee contain-
ed in their Eleventh Report presented to the HouYe on the 22nd 
April, 1t'15 that the MJnistries should right at the beginning tpe-
clfy the items and fonne on which they needed the information 80 
that the fteld dees could give the correct information in the ftNt 
instance. Whenever a particular item was capable of being inter-
preted in more than one way. the Mlnfltry abould clarify at the 
tIdtIal stage the buis on wbleh the bdormaUon might be supplied 
.. the Joww tormatloDl. The CommIttee, therefore, ....... 



that the MinisVy of Chemicals and Fertilisers ahould follow Uda 
procedU!l'e in future so that delays are avoideci. . 'lbereupoa. .. 
Deputy Secretary, Ministry of Chemicals and Fertilizers pleaded as 
follow8:-

"We had examined this question and had asked them the 
apeciflc information needed. But sometimes it 80 hap-
pens that there is lapse at ~e lower authority. When-
ever they furnish the information, it is not in a particu-
lar form. and then we have to seek clarifications from 
them. It is not that we do n,9t follow the procedure. We 
do follow the procedure. W.e analyse the queatloD.l and 
try to indicate that the information is needed in this par-
ticular form. That is indicated in the initial .ges!' 

M. The Committee were of the view that proform1), had to be 
prescribed and the Minis~ry should prepare the proforma in such 
a way that they will help the Ministry to collect all the information 
required. With regard to proformas, the Deputy Se~retary, Ministry 
of Chemicals and Fertilisers stated as under: 

tI()n the basis of the various Parliament questions in the patlt 
few years, we have now devised the profromas and the 
Company profile gives all sorts of informati{Jns. We have 
started receiving the information that was called sometime 
in May. I think th~.t when this information is compiled, 
it may not be lacking in anything." 

25. The Committee next took up the assurance arising out of 
USQ. No. 4738, dated the 25th March, 1975. It was pointed out that 
the assurance was given on the 25th March. 1975 aDd no follow-up 
action was taken, i.e. no extensiOttl was asked within the stipulated 
}Jerfod of 3 months and that the Ministry remained silent fox more 
than a year'. The Deputy Secretary in the Ministry of Cbemicala 
and Fertilizers regretted the lapse in this connection. 

The Committee observed that though the information for the 
years 1972 and 1973 was available with the Ministry yettM UDUt 
was not made available at the time of ~erini th~. q.ueItioo OJ' 

~en later on. 'Mle Director, Drugs and PhannQceuticals explained 
that they wanted to fulfil the fssurance in one lot. 

In reply to a quesUon whether the I41nistry did aot. have QY 
system of collecting such basic intonu.uon as output. of druga ill • 
year regularly. the Director. Drugs and Pharmaceuticals informed 
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the ec.ruruttlee that DG'l'D maintaJned lJdormatlOD about bulk 
~ '!'heir normal qstem was thrOugh DGTD but Iince queltloul 
started coming which fell outside the purview of DGTD, their 
MiniItry abo collected the informaUoD. 

28. The Committee then proceeded to examiDe the representative. 
with regard to the usurance given in reply to USQ. No: 8242 on the 
15th April, 1975. The Committee pdnted out that while seeking 
extension from time to time, the teaS()n !,riven by their department 
was that the informa.tion sought for by them from the various com-
panies was not fortbccming. The Commit1ee desited to know at 
what level the d.o. letter wu addreaaed to the AI.aIlaging Directors 
of the differenf finns. The Deputy Secretary in the Ministry of 
Chemicals and Fertilisers s~ ated that by and 18l'ge they had been 
taking things up at the Under Secretary's level. 

21. The Committee then toot up for corudderatlon the assurance 
relating to USQ. No. 3808 dated the 18th March, 19'75. In this case 
a18o, the Committee noted that there bad been considerable delay 
in the implementation of the assurance and that they had mnde 
repeated references to the companies for furn1Jhtng informatloh. 

28. The Committee again pointed out that Ministry of Chemicals 
and Fet.ilisers and other departments ecmcerned had no indepen-
dent machinery to find out whether there was eny violation of rules 
and whethc" any drugs were being manufactured outside the licence. 
The Committee .. as lUre that the private comp8fties would never 
supply such info1'lft8tion as "'ould lead them to powfble prORcUtiun. 
In t1da conr:~on, the Director, Drugs and Pharmaceuticals Mated: 

"In these cases, no viol:.tion has come to our noUce through 
our Donnal machinery, i.e. DGTD and the State Drq 
Controllers. We take up with them Anrt. When it i. sald 
that there is some violation, we have to check up with 
ev~ possible source." 

29. The Committee apprehended that the information which 
would be supplied to Parliament in fulftlment of the usuranc(!tl 
regarding violations committed by the firm. might entirely be bead 
uPon the information given by the companies themselves. The 
Committee wanted to know whether they checked up IUCh informa-
tion with that given by any other department. The Director, Drugs 
aDd PharmaeeuUc:ala "plied that when they receive lnfonnatkm 
from the private ~panfes, they send them to the DGTD anc1 
~teN:heet them. 



30. When asked whether they had found any irregularity 10 far,. 
tile representatives of the Ministry of Chemicals and Fertilisers 
.ted as follows: 

"Lrregularities do take place and 'we do take action. In. 
similar case inVolving 4 or 5 companies we furnished the 
companies with a profonna and asked for the infonnation~ 
and then, instead of asking the DGTD to give us the in-
formation, we sent the information to them to cross-check 
it with the information that they have. On the basis of 
cross-checking. we did further cross-~hecking from the 
price list, i.e. to see whether there is .lEly item produced 
in an irregular manneI', mentioned in the price list." 

31. The Committee desired to know the source from where t'he 
DGTD got the information. The Deputy Secretary, Ministry of 
Chemicals a.nd Fertilisers stated that DGTD got it from the company. 
The Committee then pointed out that their information was also 
from the company and that they were trying to cross-check it with 
the informations supplied by the same source 'and under such cir-
oumata!lces how could the Committee rely on the information 
IUpplied by the Ministry. The Director. Drugs anel Pharmaceutic" 
Xinistry of ("l)emicals and Fertilisers then clarified as under: 

"But the DGTD have got' Development Officers and Asst. 
Development Officers, aond the extent of inspection that 
they undertake etc., I will not be in a position to say." 

U. The Committee were not satisfied with the explanations given 
by the representatives of the Ministry and postponed further const-
wation of this assurance for the next sitting when t'he representa-"va of DGTD would also be invited to appear before the Committee. 
'!'be Committee also decided to take up consideration of the T8main-tn, auuranees Hsted in the agenda at their next sitting. 

(The witnesses then withdrew) 

Th.e Committee theft adjourned 
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MINISTRY OF CHEMICALS AND FERTILIZERS 

1. The Committee took evidence of the representatives of the 
Ministry of Chemicals and Fertilizers and Director-General, Tech-
nical Development in regard to· the del~y in the implementation of 
the following eight assurancs: 

(i) Assurance given in reply to Unstarred Question No. 2050 
OD the 26th November. 1974 regarding private companies 
working in collaboration with multi-national corpGt'8tiona; 

(il) Assurance given in reply to Unstarred Question No. 2101 
on· the 26th November. 1974 regardilli produ.ctloll of cer-
tain foreign drug firms during Fourth Plan; 

(tit) Assurance given in reply to Unstarred Question No. S87T 
on the 10th December, 1974 regarding pennissiQn for 
diversification granted to Messrs. Hoeehst; 

(Iv) Assurance given in reply to Unstarred Question No. 3m 
on the 10th December. 1974 regarding production of Items 
by certain drug firms; 

(v) Assurance given in reply to Unstarred Question No. n. 
on the 25th February. 1975 regarding diveraibtioa bJ 
Messrs. Hoechat; 

(vi) Aalrance given in reply to Unstarred Question No. II" 
OIl the 4th March, 1975 regarding issue of COB licence to 
Messrs. Hoechst; 

(vii) A.a~l1u~ Iivan in reply to Una&u&*i Queatioll No. 3898 
011 the 18th March, 1875 raprding licences Iasued teo 
Messrs. Ciba (I) Ltd.; 

(viii) Auurance given in reply to Unatarred' Question No. '791' 
on the 29th April, 1W1& regarding increasing production 
c~ by dn.I4 &nna. 

3. At the outset, the Chairman o_rved that in their ~ si~g 
held. on tbe ,th August, 11m1, they bad felt tha.t «hey should invite 
the ..,...".ttves of the DO'l'D to darffy certain matters whtcla 
an.e out of tbe evidence fendered at that Ilttluc. AccordJ.ne1y. 
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the D1rector~eral, TecJWcaI Dev"""" w.. abo :present 
.. wKta -the represen.tativea of tbe ~ of CJunJcaJ.s and 
P'ertillzera. 

4. The Committee first took up for consideration assurance ~ris­
ing out of the reply given to Unstarred Question No. 2009 on the 
.til November, 1974. The Committee were informed at the Jast 
.tiDg that the propoaal regarding letttna ¥P of • Spedal Cell to 
ensure timely implementation of the assurances was in the linal 
.... The Committee wanted to know whether such • cell ha.d 
been set up. In reply, the Integrated Financial Adviser, Ministry 
of Chemicals and Fertilizers informed the Committee that the Cell 
had already been set up. 

S. The Conunittee pointed out that the Question was addressed 
to the Minister of Petroleum and Chemicala and it was, therefore, 
clea.r that the Member desired information in respect of firms fal-
Ung under the control of that Ministry. They wanted to know why 
the Ministry wasted a few months in trying to transfer the assutan-
ce to other Ministries, The Integrated Financial Adviser, Ministry 
of Chemicals and Fertilizers, thereupon, stated as under:-

''The question stated whether any private companies were 
working in collaboration with multi-national corporationJ; 
lince it was of a general nature, it could not be presumed 
from the phrueology uaed that it relatec:\ only to the par-
ticular Industry. Even though It was addreuecf to one 
Ministry, we had to eonsulf the other Ministries", 

The Committee observed that the matter was not only of eon-
.wtation. The Ministry were not sure of the scope of the Question. 
n.y had ultimately decfded to compile the information them.lves 
aDd this process resulted in a lot of delay. The Director-General. 
Teebnleal Development explained as under:-

--rbe qu8ltl0ll asked' was: \\fhether any private company was 
fa collaboration with a multi-national company., ... , . 
It may tnclucL! manufacturing companies, trading com-
panies and a host of other companies. If tt WaAI confined 
to manufacturin, activity, legitimately it could haft been 
the MinIstry conee1'Ded. In my humble opIDion I feel 
that it would have been right tor the Depat tment of Com-
pany Mairs to bave taken OIl that respouibWty". 

The Committee further pointecl out to the repreteDtadv .. ", the 
IIIdIIfttt of Cltemfeall a:nd lI'er:tDizen that 1Vbea • pardeular q ... 
... ... ....... ~ to tbelr MIatatrt, that question CODOII'D8d .. 



activlties of that Ministry. Under such circumstances, how their 
Ministry conaidered it necesaary to consult other Ministries. To t'hiI. 
t~!e Director, Drugs and Pharmaceuticals, Ministry of Chemicals and 
};'erlilbetB, replied as folloW1l:- . 

, , 
"When the original question came to us, it mentioned speci~ 

ftcally the drug ind~try and when it came in the final· 
lOrm the word 'drug' had been taken out. In that context, 
when we were handling a question pertaining to Parlia-
ment, we did not think it possible to limit the scope to 
something less than what it was". 

Elucidating fUrther the position, the Lntegrated Financial Ad-
viler stated as under:-

''The question was extremely wide and of a general natul"e. 
We could not take the liberty of restricting the scope of 
the question and since we felt that it had a very wide 
coverage, We thought" that it was necessary to transfer 
the question to the Department of Company Affairs Of 

the Department of Economic Affairs ••••• There are 
occasions when even though the question is addressed to 
one Minister, it does get tranaffllTed also because that 
Ministry cannot legitimately answer the question. So, 
merely from the fact that a question is addressed to a 
particular Minister, we cannot draw the conclusion to the 
effect that that question was the concern of the particular 
Ministry. Anyway, there wa.s a genuine doubt on the 
part of the Minist'ry". 

The Committee pointed out that the explanation given by the 
Ministry was that they were not sure of the scope of this question 
al to whether it was limited or of a wider nature. Under such 
circumstances, how was it right on the part of the Minister to have 
given assurance on the floor of the HoUle that the information would 
bt> collected! Tn this connection. the Director. Drugs and Pharma-
ceuticals, stated a6 under:-

"When the question was originally sent to us, as an advance 
notice, at that stage the term 'Drugs and Ph:'rmaceutiC'31s' 
was included in the notice. ~o. the question of rt'fe,.rin~ 
to other Ministrie~ that particular question did not nri!':c". 

6. 'nie Committee then drew the attention of the repres:enta-
~ of the Ministry of Cl)emic~s and Fertilizen; to the expreulons 
..p}jpers linked with anotller filE", 'Marginal delay'. 'No delay' and 
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·Papers under submiaion', used by them in their note subaUttId 
1;0 the Committee and wanted to know the meemn,. of tbaIe .... 

Explaining these expre8liona. the repr8leDtatives of tbe MtniIVy 
of Chemicals and Fertilizers atated as followa:-

",A file is under lublniuion meana that it is under submiuioD 
to Minister or 8enior officers. The expreuion 'UDbd 
with another file' meana that the information ia beIDI 
collected in a particular flle. Tru. infonnation pertainiDa 
to certain companiell became relevant for another cue 
under examination at· the same time aDd thia ftlf' )au 
to be linked with that. This information was being utili-
Bed in that other file which was under lIubmission to the 
higher officerll because we do not collect the same infor-
mation separately for each calle ...... With the formation 
of the Cell under a Deputy Secretary, the Wrellbood ot 
anyone of theae things happening in the future 11 rather 
remote ...... Marginal delay is all10 delay, but upto • 
week or 10 days, not for months". 

7. With regard to the reuona fOr delay in implementation of the 
assurances and outlining the colTecting mealu!'eI h'ken in DGTD, 
the Director-GeneraI. Technical Development stated a. under:--

"I would say that the stream of delay. runs thnlughout the 
entire question relating to a.urances to the Parliament. 
There is no disputing the fact that there an some unavoi-
dable delays and these delays are unforeseeable aa to 
whether the matter concerns the particular Ministry, in-
1er..Ministry or OOTD. But I would alao say that in some 
cases, the questions related to the production tlgurt>1'I in 
the Fourth Plan period. We maintain the ltatistics ordi-
narily for th~ years. 

Secondly. mOlt of the quesliona.. as far as I am aware, are 
really concerned with the formulations. Now. there are 
so many types of formulations. Thi, can be tabletA, liquid. 
vials, etc. In regard to the tablets. the question arises 
whether we could have 0.25 milll-sram or 0.50 milli-gram, 
whether we eould have vials in various sizes. ek. It i. 
jl,lst like a plastic industry where monitoring ill not dune 
for thousands of prootic-to;. Thf"rf' may bfo de"i~ns and 
various sizes of soap boxes. combs. et.c .. Tt will be diftlcult 
to mODitoral] data and the figuN!S .for each individm,l 
material whiCh runs into thousands. Thl"st" aTe .ome 
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of the practi=al difticulties. But the fact .remah,. that lb • 
..,qrance has to be a pOsitive one and in tha.t we have 
taken several corrective measures. One of the measures 
adopted in the DGTD is that .. lOon as the reminder i5 
received, the level of consideration on that reminder is 
raised. The next higher official gets the reminders subse-
quent to the previous one and he deals with tbe matte!:. 
When reminders are received. co-ordination action for the 
proposal is dsu now taken in hand. Sometimes, to our 
knowledge cenain reminders might have been lent but 
the omcers at the receiving end might say that they had 
Dot received the reminders. There appeera to be no trace 
of them. Now, we have established a system whereby 
such delays should be overcome as far as fulfilment of 
the assurances is concerned. I think the system hAS RI-
ready been developed and initiated to look into this 
matter". 

8. The Committee enquired from the representatives of the Mi-
nistry about the present position of this assurance. The Director, 
Drugs and Pharm::M:euticals stated-

''We hIve partly fulfilled this U8UI'ance insofar as it pertains 
to drugs and peeticides. About fertilizen, the infOl"lD&tica 
is ready and is on its way .••••• So far as total informll~ 
tion pertaining to my Ministry is concerned, we are in a 
position to fulftl it". 

The Committee obaerved that so long as full information was not 
supplied. the assutance remained unfulfilled. 

9. The Committee then took up the alJ8urance arising out of the 
reply given to Unstarred Question No. 2102 on the 26th November, 
19'1. and enq14red from the representatives of the Ministry of 
Chemicals and Fertilizers t1te difficulties faced by them in collec-
ting the information required for fulfilling the aasul"a.nce. The 01-
ree1or, Drugs & Pharmaceuticals stated as under:-

"The Information from the companies had to be secured for 
the Fourth Plan period. product-wise. There ate two 
main parts. One Is produ :-t1on for the entire Pourth Plan 
period. AIJ Seeretalry, Technical Development, bad indi-
cated the informs.tion which is being maintained with the 
GoYenunent fa b • period of 3 years. W. do not do it 
for a longer period. 'niis pertalna to formulations wblch 
run Into thousands in numben. Informadon 1rftb regard 
to thit partleular aapect had to be gathered. 
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TM IIHODd area pertains to production of item, widlout any 
... ustnat lieeDce or permission. Here the data JJhich we-
get pertains to the capacity authorised by the Government 
and the capacity of production which has actually taken 
place. It is quite likely that the information which baa 
been furnished to us may not contain information about 
certain things for which they had not taken any indus-
trial licence. This information is not available to the 
Government. References to the companies have to be 
made. Even when that information has been collected. it 
1a not to be relied upon on the face of it. It has to be 
counter-checked with the DGTD, with the price lists and 
all that. It is in that background that the companies were 
addressed, and the companies furnished informat'ion. The 
companies said that they do not have any information for 
tile earlier period. In view of a, parliamentary question, 
we could not give the reply that the information 11 not 
available. So, we pressed them and finally lot the infor-
mation". 

__ uIIad whether the Information regarding the 1lcenIecS ea-
PtCiw waa _t available in the Ministry and whether the Ministry 
cJid not Dow of their own, the companies which manufacture the ..,.. wi. or Without lie_cea, the Director, Drugs , Pharm.aeeu-
~ '''ttd u under:-

'"We have got that Information, but what ia the actual pro-
duction during the Fourth Plan and what Ie outside hal 
to be connected. We would get the information about 
production. Bu~, suppo8e BOme production Ihaa taken 
place, which is not reported? The information which wu 
available with the Government did not indioate that ah)' 
production without licence has taken place. But tllat ... 
to be cheeked". 

10. I.n reply to a question whether Government had set up any 
iDIpection body to ftnd out if any company WII produeml 8OIIIetbln,' 
without any li-:-ence and whether their Ministry had any machinery 
to ~ OIl that zaatter alter Iivbt, the licence. the Dt~tot­

""'.t:1I. TeeIIntoal ~ Itated • \IDtIft:-
>CAs far u DGTD is coacerned, I tbink It is appreciated that 

we are a teclmlc:al orpnbation, reIJ)ODIlbJe for loold.ng 
Into the growth and developmlllt of lDdu.try, aad aetIon 
of a regulatory nature beyoad • cert.aIIl ~ Ihoul4 
be mlnbntwed. It t. In tbIa ~OD that the DGTD which 
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over the years had alSumed certain regul.tory functiona, 
has been giving stress on more and more promotloul 
work, more and more development work, including lech-
nology. The OOTD units are more than 5,000 in number 
and we have developed an industrial data bank, based un 
production returns from the units, which give Us timely 
information of forecasting, of capacity utilisation, produc-
tion trend or excess production. If the production over-
laps capacity, we project it to the administrative machi-
nery. As far as this particular industry is concerned, as 
I have already clarifted, there are thousands Of formula-
tions which may be in different types of tabloids etc. We 
do not have information about the production of all of 
them. So far as basic drugs w-o.-vis capacity are con-
cerned, to our knowledge there is no firm that manufac-
tun the basic drugs for which it is not licenced. 

'So far ~-; a mechanism for check is concerned, it should be 
theI"e but it should be minimised. We have introduced 
('hecks in this form. When a raw material application is 
put in, it is certifted by a chartered accountant, and this 
.hows the production ftgure and ita veriftcation. Then, 
the CCI&E has an establishment called the enforcement 
cell, where the DGTD has a supporting function. Some 
of these units. are visited and ilUlpection done. But I will 
seek the indulgence of this Committee to look at the pro-
blem this way; we have over ~OOO units allover the or-
ganiled sector. If we have to have a mechani8m for 
phy1!ical checking, it will be next to impossible." 

11. The Conunittee observed that it appeared that there was no 
.rcepted way of ftnding out whether a particular drug manufac-
tured by a company was outside the Uceoce. 

It was stated in reply-

"So far as baaic drugs are concerned. to our knowlf'dge, 
there ia no party which is manuiactltring a basic drug for 
which it hit; no licence. But for formulations the prob-
lems becom~ entirely different because there a~ 

thousands of them and we do not get production stati~ 
tics. Of course. thet:e ('ould be corrective mechanism 
which onp could think of." 
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11. 'lbe Commi~ pointed out that it appeINd from the note· 
fumisbed by the Miniatry that the ftrm in que.tion had not pr0-
duced any item without valid penntalon, whereu the IflDiIteI' 
had stated on the floor of the Houae that • particular item wu. 
produced by SKF without any licence and they were going to uk 
them to stop it. The Committee wanted to know which statement 
was correct. To this, the Director, Drugs & Pharmaceuticals, re-
plted as tollowa: 

"MIa. SKF was operating in the small scale till 1970. A 
small scale unit. acording to the law then in force, did 
not .require any industrial licence. In 1970. the policy 
of the Government wu changed. Even though they were 
in the small scale, they were required to regularlse their 
previous activity. But when the reply was given, we 
found that SKF" in so far as this particular item WI;S con-
cerned, had not obtained a licence and W88 produclng it. 
'nle matter was investigated and the legal examination 
was done. On the basis of the legal examination, we were 
advised by the Ministry of Law that the company waa 
within their right to have taken up the production of any 
item between ]970 and the date on which this licence wu 
issued to. them. After the date of i~·sue of this lit'ence. 
the productton becomes unauthorised and thereafter they 
cannot continue it." . 

13. Asked whether the Ministry had received the figures of· 
production and whether they had found, at any Um., that thole 
Iguree were wrong and there was exCtliM produetion, the Dtreetor. 
Bru.p and Phannaceutfcals ltated- .. 

"In 10 far as the excess production ia concerned, the com-
pany baa been repo:tiog about excess production and it 
ill within the knowledge of the Government. There are 
two parts of the question. One is the exceaa production 
where they have a Ucence. The other pertaina to pro-
cIuctlon of items where they do not have a Ucence. In-

. : so tar as the first part is concerned, we are aware of the 
exoeM production." 

14. It was stated in the faetua) note submitted by the Ministry 
-.at Oil. 19th Janua."'"Y. 1976, all ,repUes received from the parti_ 
..... enmined to see if the Mtnistl'y could tulftl the 811U1'U1Ce. 
Bat it w .. felt that price u.t. of tome flrm8 were alia to be ... 
....... ~ addttlan· to tbeee data. The repl_ntattv. oi ta. 
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Ministry were asked as to hew the question" pricelt eame i1'l as 
1be question asked for infcmnation regarding productiOn by hI! 
manufacture without licence, etc. If iJdormatioo regarding pt1ees 
wu required, why the Ministry did nat ask for full iDf01'tt18tton in 
precise terms in the first instance. The Director, Drugs and PIUltm3-
eeutfcala explained the position as under:-

"It was only to counter-check their production witbou' _ 
industrial licence that we had asked for it We got in-
formation about their production. We cheeked up pro-
duction and found. that there was nothing which was un-
authorised, according to the information which we had. 
Then we had the price list available with us for the later 
year. We checked up that information also. But since 
the period pertained to 1969-70 and the drug could not 
be sold, therefore, we, at that stage, felt that we must 
take a final decision, before giving a reply to the Parlia-
ment as to whether there was any item which had not 
been reported by them but was in the price Ust. In 
addition to that, there maybe something in the price 
list. These two had to be. connected and had to be exa-
mined at that stage." 

le.. The Committee then took up for consideration 88Surance 
relatiBg to Unstarred Question No. :iS77 dated the 10th December, 
lIl74 , The Committee pointed out that the Ministry had taken un-
duly long time :n implementing this assurance. They bad not even 
care tb uk f()ll' extensions of time at the appropriate time. For thiJ, 
the Deputy Secretary, Ministry of Chemicals and Fertilisers gave 

·tbe ~g reasons:-
"In this case, it was possible to give a reply in the beginning 

itaelf. In faet, the Ministry had put up a draft reply for 
the COIl6lderation of the Minister. But the Minister wan-
ted to go into the policY. The Minister wanted to disrU88 
the policy. The file remained with the Jomt Secrdary 
and the Minis. for a long time for discUadtnl. There 
was no queetion of eolleetion of any i"fot'malion. The 
draft reply was prepared on the bask of that polley. But 
the Minister thought that he would go into the policy 
and then give the reply. He wanted to discu. it. But DO 
diICU8Iion took pl_ for a long time," 

~I :fufther the reuons for delay. the IntegraW JIIIND-
-eIa!' Advtlel!' stated:-

-nus w. larpl, em. ., orpni.Unn.l ......... iD: ... 
~. ... are hapiDg to atreftItben die. .., .. 
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ataft to cope up With the reaponatbillty'. The ~ hal 
been un~ A special examination of the 1Iin1str, .. 
nKpIirements was made by a apect.Uaecl agency and the 
propouls have 'been made to strengthen the Miniltry" 
Itaft. Tbete are now awaiting the orders of the Govern-
ment!' 

The Committee observed that the Ministry is often advanced tM 
'excuse that they were understaffed. That was Dot a proper argumtDt. 
The Committee emphasised that the argum~t of understaffin, was 
not alwaYI tenable and should be avooded. . 

II. U waa .stated in the faetual note submltted to the Committee 
by the Ministry of Cbemicala ancl Fertilizera that the implemen-
iatiOl1 of the aaurance WM held over tiD a t.nal dec:iatoo was taken 
on the pending application of Mil. Hoe:'hst Pharmaceuticals Ltd. for 
COB lieence. On being uked as to who took the deeialon to defer 
implementation of assurance, the Director, Dru,. and Pharmaceu-
ticals exp1aiD.ecl as under:-

"I would submit that the COB Beenee in this particular cue 
has not been granted even till to-date. 'I'1lere '91" an 
application from the company that they may be cranW 
a COB Ucence under the pollcy of the Government In 
the meanwhile, this question came up. While thfs ques-
tion was being examined, we received certain lettert 
from certain hon. Members informing us of certain as-
pects pertainin.g to this particular case. Thoee upecta 
indicated that, probably. the company which had taken 
up divenificatfon between 1968 and uno had not done 
it properly. If they had not done it property. the the 
diveraification itself would be wrong. and based upon 
the wrong diversiftcaUon. the grant ot COB would be 
W':'ong. The matter is stUl under the cons.tderation of 
the Government. The COB licence haa not been. gran-
ted. We wanted to go into all the implications of :he 
policy between 1966 and 1970 to find out whether tbe7 
were basing their production activity on the imported 
material or the canaUsed material or indigenoua ma ... 
rial, whether the statement. made by the party in their 
application were right or wrong, whether the 1970 poDey 
was appUeabJe to them or the uns policy, whether 
in the context of certain c1ariftcations in I'eIpIICt 01 1M 
policy which were issued by the MtJm;try of lDdUltl1aJ 
Dew1opme11t in 1t'7S, it was bmatJ ~ 0" mcllJ Ida. •. 
8lnee the two were connedec!, taMiment of the ....... 
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at that pe'ticular stage would have probably strengthened 
the cue of the party. Therefore, we decided in the-
Mlnistry at the level of the Joint Searetary that the 
all8Urance should wait till we decided on that particular 
,'case." 

17. The Committee had observed from the note furnished by 
the Ministry that action on the assuranCe was initiated in the begin-
ning of February, 1975 i.e. about two months after giving the al· 
lUruce. When asked as to why no action was taken during that 
period, the Director, Drugs " Pharrmaceuticals stated as under:-

"In so far as this particular case is concerned, the action was 
initiated at the time of the submission of the reply to the 
Minister. No information was to be collected in thil 
particular case. This was, broadly, a matter of pelley. 
The policy had been indicated to the Minister. It was 
that policy which had to be indicated in our reply to 
Parliament." 

The Committee pointed. out that according to their note, the 
llinilter of State desired the Joint Secretary to discuss the case 
with him som,etime in February, 1975. But the case was actually 
discussed at the end of December, 1975. The Committee, therefore, 
wanted to know as to who and what factors were responsible foc 
this delay of 10 months, and how was it that this important matter 
had been overlooked. for such a long period. The Integrated Fin-
ancial AdvisOO' stated that they had. become aware of this only when 
the papers came to them in December, lin!) that the case w .. 
pending discUJ8ion. 

The Committee observed that there had been inordinate and avoid-
able delay in this cue. 

18. The Comm.it':ee then took up the ac:;surance relating to Unstar-
red Question No. 3879 dated the 10th December, 1974, In thls case 
also, the Committee noted that there had been considerable delay in 
the implementation of ;the assurance particularly 30, when the infor-
mation to be collected related only to two firms. The Committee again 
pointed out that there should not have been any dfftit'utty in getting 
the requisite information within the g!jpulated period. The Commit-
tee further noted from the factual note of the Minif'try that no action 
was taken for 9i DlOIIlths and that decision was taken tp wait for the 
jnformation called from several firms in connecUon wllli an assurance 
Civen in Rajya Sabha. In this connection, the Director, Drugs and 
:Pharmaceuticals, stated:-

"'We tried to get the iDfonnatioD. and we got the informatioa. 
But thia wu about production without tndus1rial Ucmce. 
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'nIIt _ to be eblellC ... ..meHIlJIIlle ...... IIvln, 
the ~. to Patliaaeftt. If W WIfe .... a qu .. 
Uo. aboUt die lWdatttoa of .. coJdIIMY, WI ~ have 
fUl'ldshed fJiNDedi..." but It WeI about PNdu«a. without 
inciu8tzUll1Oeftoli. The Compey Sly. that It ... not there, 
but we have to IIIIti8fy oUMktd .••• When WI 18 collect-
ing the I&me or IiMIlar btf&rrnattoa Oil any ~ fUe. we 
do not il!llUe • ~ tfIIDbldet Oft that ftlt. A«Ion had 
been initlated. AdttOft on tbe $IC!iflc 81. had ftf1t been ini-
tiated. If we havt ltdonnatlOl1 In the MfmItry, .e do not 
make a reference. If .... had ~ refereue. to the party 
eoilcet'fted whDe taUuUng *A .... 8Me of II Itm1lat type on 
another fUe. tbsl· * tepatate teI_l11et far the Mme infor-
mation fs not i_tel." 

19. The Committee wanted to !mow why the case was n~t referred 
"to the DGTD in the &oat instance to find out if any ftrms were produc-'in, ctrq. without licence iDBteed of ftm tryiag to tat information 
from &e inns. The Director, Druffll & Pharmaceuticala informed the 
Committee .. under:-

"We bave a usual p~edure. On receipt of the advance notfee, 
we made a reference to all concerned including OGTO. In 
this particular case, a reference had been made immediately 
on receipt of the question.·· .. ••• After the auurance had 
been given. we scrutinised the nature of the quniion com-
pletely and we foWld that the nature of the qutltlon war-
ranted information not about production tbit had taQn 
place. but production that had takea place without 
any industrial Ueence. We were doubtful whether 
DGTD would be having that information. We f.lt, 
no useful PUl'p08e would be Iel'V8d unleq we col1ect.ed 
certain information and CQUIlter-checked with DGTO. We, 
therefore, got that infonnation from the Company." 

20. The Committee observed that the matter was reftl'tld to the 
DOTO. some time in Decembet, 19'75. i.~. O~ yeat affer the lISurance 
wu given on the 800r 01. the R~ on 10th Deeember( J.074. The 
Committee felt that there wu IOmething wrong with the mechanism. 
In tbJs eonnectlon, the Dlreetor, Drugs md Pharmaceuticltl. stated:-

"We Wel'8 ~ectiJlg the information and then went to DOTD. 
We got the information QIl the file. We ~ftt the mtire file 
to the DGTD to counter-check that and Rnt! blck to \g. 

This would have been done only after the information had 
been coUected. 
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We have a sy,tem of adlllinistjration which provides for co}. 
lec:tion of infonnationin a pantcul. !lumDe!' and that 
is being dQfte. In addition to that We have • system of 
price control; the drugs cannot be sold in the market 
without price control. Then all the dross are subject to 
excise. The drugs would not get a clearance without a 
certificate from the excise· authorities. There is a drug 
con:trol organisation in each State to supervise the aale of 
drugs. We get informatiOln from the State Drug Control-
lers about the production failures, prosecutions launched 
etc. and we have furnished that information also in connec-
tion with some aSSlUance on the floor of t.he House. Now 
with all these various mechanisms, it may be impossible 
for a company to take up any production without 8 licence 
or without 8uthCllIity. So, when such a c,.uestion is raised. 
we have to check from all the different comers." 

21. Asked whether the Ministry had come across any instance 
where a company manufactured drugs wi'thout a licence and if so. 
what action was taken and how they were detected, the Director, 
Drugs and Pharmaceuticals stated that they had come across tWQ 
instances. But in this particular case they had found that this was 
done with the permission of the Government which was given only 
ftlr 100 per cent export purposes. 

To a query whether there was any technical Violation, the Director, 
Drugs and Pharmaceuticals infurmed the Committee that they 
appUed to the DGTD for grant of certain raw maLt-rials for production 
of items for 100 per cent export purposes and it was approved by 
DGTD. The Directo,r-General, Technical Development elucidated 
the matter as under:-

"This was as per the Government policy laid down for import 
trade control and this was given on the recommendation 
of the State Drug Authority for a 100 pET cent expo,rt of 
certain formulations. The raw materials were provided 
by the DGTD for this 100 per cent export, which earned 
foreign exchange for the country. 

As far as basic drugs are concerned, I may be repeating myself 
but, to o,ur knowledge, there is no firm which has violated 
the licence. But since the question pertains not only to 
basic drugs but to formulations also, there is a genuine 
difficulty." 

22. The Committee pointed out that in this case also there WIlB 

.delay of 2 months in asking further extension of time for imple-
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mentf,,1ion oftha USUl'IDee. '!be plea that papers remained with 
DaTD Wq \lnten~1e as there mUltM-tebeen lOme record in the 
Ministry about the .. auranc:e during the period the matter was' 
under r:eterence to DGTD. The Di!'ec:tot,' Dnags and PharmaceuUcal1 
explained the lapse as under:-

"There is a register maintained which does indicate as to when 
extension has to be lOught, but that register does 
not contain reference nUmbers and other det.ilI which are 
necessarily required for checking up the date for 
extension. It was in the absence of that information 
that extension could not be BOUght." 

23. The Committee then took up the assurance arising out of the 
reply given to Unstarred Question No. 1185 on the 25th February. 
1975 and wanted to know the reasons for taking such a long time in 
supplying the information by the DGTD to the Ministry of Chemicala 
and Fertilisers. The Committee also desired to know the difficulties 
faced by the DGTD in compiling and furnishing the required infor-
mation. The Director-General, Technical Development stated . II 
follows:-

"As far as his particular question is concerned, our recorda 
don't indicate tha~ we received the first communication 
frwn the Mirustry. It is not traceable. So, it is the system 
which we will have to look into. We gave an answer on 
the 8th April. 1975 and when we found another reminder 
coming from the Ministry, we tried to draw their attention 
to our earlier answer of 8th April, 1975 which had already 
been furnished. 

What I am trying to draw attention to i. the fact that prima 
facie certain records or certain rt:(erences appear to be 
not traceable." 

The Committee wanted to know the s.ystem in the DGTD in 
regard to the receipt and despatch of papers. The Director-General, 
Technical Development explained the position u under:-

"I fully share .the anxiety of the Chairman and the Memberl 
of the Committee on this particular isSue. That fa why 
we have generated a system whereby all such referenca 
particularly to Parliament Aauranees to be fulftIled 
should be referred to a Coordina1don Group wtthJn the 
DGTD so that We can keep a track of these thfnp. 

Previously, if a Section OfBcer went on leave or retired, tbe 
question remained unanswered. 
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The B)"ltem ~ foUoWd iD. the Cettal Regllfry is c!~eettV'e. 
We abo~ have .lICb • qstem wheJoeb1 flbIe ieIponjtbUtiy 
can be Ixed ()D 111 iftdivtdual and proper aetiob. taken If 
the collUnumcatioa r.eived or delpRcbec! is lo.t. 

When I took over, I found for very valid reasons there was an 
ofBoer oriented system operating in the DGTD. There was 
DO di1'eet respl)lft8ihflity assigned to the S.O. at all for 
receipt of a paper and acting on it in a timely manner, 
PUttin8 it up to the hi,het ofticer and so on, which since 
then we have allo corrected. Of course, as a technical 
organisation, we do not want to gQ to the full Secretariat 
pattern, but we have devised a method whereby the Sec-
tion Officer is made responsible, particularly in regard to 
bringing forward certain references which must be acted 
upon in a timely manner." 

The Committee felt that there was no proper and fool-proof 
sy'Item within the Ministry of Chemicals and Fertilisers or in DGTD 
for despateh and receipt of communications rmting to Parliamen-
tary matters of importance. They desired a detailed note from 
the DGTD regarding the receipt and despatch of conununications 
between the Ministry and DGTD and remedlial measures taken in 
thil regard. .,. 

24. The Committee pointed out that information was supplied by 
the DOTO in December, 1975. DGTD took 10 months to supply the 
information which was available with them. They wanted tot know 
why the information was given so late. The DGTD explained as 
under:-

liAs I have already elarifte<i, we gave the answer on 8th April, 
1975. Thereafter, we were under the impression that the 
answer had been received. But then we got a reminder 
from the Ministry in July, 1975. We intimated the Minis-
try immediately, after 8 days of the receipt, that reply had 
been sent, and we sent a copy also of our reply. The MinU-
try, after they got our answer on 29th July asked us for 
further information to be provided on other aspeets. That 
was on 7th August, 1975. We gave the information on 
that in December, 1975." 

25. In reply to a question as to why full information was not 
asked for in the first inStance. the Director, Drugs and Pharmaceuti-
cals informed the Committee that the information desired was of a 
very detailed nature. DGTD gave all the details except iri regard to 
perts (a) and (b). 
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26. The Committee then p~ecl to .... h .. tbe ~taUves 
With reprd tQ the USUl8DCe liven in nply to Ullltarrad qu.Uon 
No. 214G on 4th March, 1975. 

When the Committee enquired u to why tbiII company did Dot 
submit their application in 1970 and why they were recommended 
COB licence after a delay of three years, the Director, Dr~ and 
Pharmaceutiw. replied as under:-

"There was a policy in 1~70. tInder that policy, companies 
were allowed manufacture in diversUk:atiol1 provided 
certain conditions were fulAllecl. In 1970, a policy was 
announced under which the companies had to secure COB 
licence Jf direct and ind1rectitnports were involved. There 
were certain items which were produced within the coun-
,try and were also being imported. The parties may be 
procuring SQlDe of these items from indigenous sources. In 
1973, it was clarified by the ID Ministry that the items 
which are canaliaed would also be construed as imported 
material. Now, between 1970 and 1973, there waa a change. 
It is that particular aspect which was under examination," 

27. The Corn.rn1ttee noted that the extension of time was not asked 
within the atipulated period. The Committee were informed by the 
Integrated Financial Adviser of the M1n1stry of Chemicals and Fert1-
liaeta that the system of watching the fulfUment of these assurances 
had not been very sa.tisfactory and that with the cell they had set up, 
they were trying to rectify the situation. 

28. The Committee then took up the .. urane. ariaing out of the 
reply given to Unstarred Question No. 3808 on the 18th March, lW15 
and D(lIted that in this case also there was considerable delay in asking 
for extension of time. The Committee had gone through the note 
submitted by the Ministry and from the note it appeared that refer-
ence was made to the finn many times for furnilihing the information. 
When asked, as to why informatiQll was not sought on all points in 
the first Instance, the Director, Drugs and Pharmaceuticala stated, aa 
under:-

"Information which was BOught from the company was 
complete right from the beginning and the party could not 
furnish intormation complete in all aspects becaUle they 
said that the information aought was for 8 very long 
period, for the entire fourth plan period; the companies 
pleaded that they did not maintain aU the recordI in 
complete shape for such a long period." 
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29. The Committee then took up the assurance given in reply to 

UnstarredQuestion No. 7919 on 29th April. 1975. The Committee 
had noted that eight reminders were issued to DGTD in this case 
and desired to know the reasons for this state of affairs. . The 
Director-General. Technical Development. clarified the position 
thus:-

"We do not appear to have received the Ministry's original 
letter dated 28-5-1975. The first reminder dated 1-7-75 
was received on 5th July and we asked the Ministry on 
14-7-75 to send us a copy of the question. But we received 
the second reminder dated 28 July. 1975 without that. 

My plea is this. If they are at the same level. there should 
be no need for more than one reminder. If there is need 
for more than one reminder. the level must be raised 
immediately. We are incorporating it in the system; I 
have also issued instructions in my department that as 
soon as one reminder is issued. the level must be raised. 
In this case after a period of eight months or so, it was 
raised to the Industrial Adviser's level." 

30. The Committee desired that DGTD should go into this CaM 
thoroughly and find out the reasens as to why this matter was not 
attended to well In time and why the matter had to be dragged on 
by way of reminders. The DGTD should also find out whether 
there were any genuine difficulties in furnishing the required infor-
mation. 

31. The Committee also felt that some sort of action should be 
taken against the officers concerned as these were not ordinary lapsea 
which could be overlooked. 

(The witnesses then withdrew). 

The Committee then cd;oumed. 



MINUTES 

Seventh SIttbaa' 

The Committee sat on Tuesday, the 21st September, 1976 boom 
1100 hours to 1220 hours. 

PRESENT 
1. Shri Virbhadra Singh-Chairman. 

MEMBERS 
'2. Sari Virendra Agarwala 
3. Shri Fatehsinghrao Gaekwad 
4. Shri N. E. Horo 
5. Shri Kinder Lal 
6. Shri Inder J. Malhotra 
'7. Shri Bijoy Modak 
'8. Shri Sarjoo Pandey 
9, Shri E. V. Vikhe Pam 

10. Shri T. A. Patil 
11. Shri K. Pradhani 
12. Shri Mulki Raj Saini 
.l3. Shri Ram Shekhar Prasad Singh 
l4. Sbri R. G. Tiwari 

SIlCUTARlAT 

Shri S. N. Khanna-Senior E%CImitaer of Que.tiOm. 

Reque.t from the Depart1Ment of P4rliamento'1l Aff4if'B for dropping 
of 4n ClBBumnce given in f'eply to Starred Quution No. 1156 on 
the 17th April, 1969 ,.egCIrdiwg constitution of 4 Film Councit. 

MEMORANDUM NO. 124 
2. The Committee took up for conalderaUon Memorandum No. 

124. 

The Committee had considered the request of the Government 
1m dropping of this assurance vide para 15-17 of their Twel1th , 
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Report presented to the House on the 9th January, 1976. The Com-
mittee vide para 18 of that Report wanted to know the legal dif!l-
culties faced by the Government in introducing legialatioD for 
constituting a Film Council and desired to have further clarification. 
from the Ministry of Info~UAJl Md aroadcasting in this connec-
tion before taking a decision in the matter. 

The Department of Parliamentary Affair;,. ui{ie tbeir U.O. NQ~ 
dated the 18th June, 1976 forwarded the following further clarifica-
tion furnished by the Ministry of p.~ormation and Broadcasting and. 
reiterated the earlier request for dropping of the assurance:-

"The main source of income to finance the proposed National 
Film Council was a proposal to levy a cess of 5 paise per-
cinema ticket. This was discussed with Ministry of Law 
and after thorough examination it· wu observed that it 
was not possible to impose any levy on cineml-goers or 
theatre owners as that would be construed as entertain-
ment tax which is a State subject. Therefore, this. 
Ministry had been finding it diftlcultto locate resources. 
for financing the Film Council. Further this Ministry is of 
the opinion that it is no longer necessary to Jet up the· 
National Film Council under the present circUIlllltanC'es. It 
is, therefore, requested that in view of the above; the 
assurance given in the Lok Sabha may please be dropped." 

After considering the matter in the light of the claxitication 
furnished by the Ministry of Information and Broadcasting, th~ 
Committee agreed to drop the assurance. They, however, felt that 
the Government had taken unduly long time in examining the-
proposal for constituting It Film CO\1nc11. 
Request trom the pepa'l'tment of P47'liamentary Affaif's for dropping 

of two assurances given in replies to 8upplementar ies on Starred 
Question No. 186 01\ the 2200 Maf'ch,!l76 7'egarding allotment of 
Government accommodations. 

MEMORANDUM NO. 125 

3. The Committee took up for consideration Memorandum 
No. 125. 

The Committee perused the reasons advanced by Government 
tor dropping ae the two assurances. The Ministry of Works and 
Housing had stated in a no~ submitted to the Committee througb 
the Department of Parliamentary Affairs, that the Minister of Sta~ 
for Works and Housing had given the information asked for'by the 
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U-.Mtaben. ·TblIl8aiste:W tvt.ber .tated that he had a Hat of 
di~ c ..... aDd " tiNt IIcIIL lIhmbeh wanted the fDfonDa-
~cm Jt lould '- ftmailMd tbwe odtlleft. As the Members dhl not 
ask for tbe information, ther, wp 1)0 ~"'on for the Minister to 
say anything further. The Miniatty were of the opinion that the-
above repU~ 01 ~ Miai.ltc to the .qpplealatuJetl did Dot cODlti-
tu.te any I\.M\lrAACe. 

After lOIIle discUiliOll, the Committee agreed to drop the two. 
assurances. 

Reque.t ff'om tM .Department of Parltamentary Affair, for dropping 
of on (pBU7'Cnee given in reply to Uf\lta,.,.ed. Queltion No. 8556 
Oft the 17th April, 1975 rel1ardtng d"Po,al of letters from the 
RehabiUtation Employee, Union of Danda1c4ranya Project. 

MEMORANDUM NO. 128 

4. The Committee took u.p for consideration Memorandum 
No. 126. 

Thil aaaUftnee was reviewed by the Committee on Government 
Aisurancel aloag with other pending auurant!el of the Thirteenth 
Session of Fifth Lok Sabha at their sitting held on the 2Mh Febru-
ary, 1976. The Committee had vide their Sixteenth Report presen-
ted to Lok S,hha on the 19th May, 11n8 obeerved as under:-

"An extension of time upto the 24th February. 1976 had been 
requested. As the ptri()d of _tensioQ WII ju.t over. the 
C~tee deoidtiJd ~ watch. the imp1enMntatton of the 
assurance". 

The Committee perused the reasons advanced by the Government 
for dropping of the above assurance. The Ministry of Supply and Re-
habilitation (Department Of Rehabilitation) had represented that in 
the absence of any separate records relating to the various com-
munications received by them and the Dandakaranya Project from 
the Chairman and Generaa Secretary of the Rehabilitation Emplo-
yees Union, it had not been possible to collect any authentic informa-
tion about the receipt of such communications and their disposal. It 
was, therefore not possible for them to implement the assurance. 
Accordingly, a request had been made for dropping of the auurance. 
The Committee considered all aspects of the matter and came to the-
conclusion that they could not agree to drop the assurance. They de-
I!dred that Government should trace the recorda in question and 1m. 
plement the assurance as early as pomble. 
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Bequest from the Department oj PArliAmentary Affair. jor erten­

sion of time-limit for the implementation of certain assurances 
given during the various "Slions oj Fowrth and Fifth Lok SabhG. 

MEMORANDUM NO. 127 

5. The Committee then took up for consideration various requests 
made by the Department of Parliamentary Affairs for the extension 
-of time-llimit for the implementation of 18 assurances given during 
.the various sessions of Fourth and Fifth Lok Sabha as shown in the 
Annexure to these Minutes. 

After examining the reasons advanced by the Miilistries conrern-
ed, the Committee agreed in respect of assurances mentioned at 
Serial Nos. 1, 9, 10, 11; 13; 14; 15; 16; 17 and 18 of the Annexure to 
grant further extension of time for implementation of the assurances 
upto the period shown against the relevant item in column 4 thereof. 
The Committee desired that the Ministries concerned should im-
plement the assurances by the extended dates and observed that no 
further extension of time would be granted. 

In the case of assurances mentioned at Serial Nos. 2 to 8 and 12 of 
the Annexure which were pending for a long time without adequate 
reasons, the Committee decided to hear the representatives of the 
Ministries concerned in order'to know the reasons in detail and the 
diffi.culties experienced by them in collecting the information for im-
plementation of the assurances before considering the question of ex-
tension of time. 

Observations made by the Committee in certain cases are shown 
in column 5 of the Annexure for compUance by the Ministries con-
cerned. 
. The Committee then acljoumed. -. 
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MINUTES 

Ei8hth Sitting 

The Committee sat on Monday, the 18th October 1976 from 11.00 
1l0urs to 11.40 hours. 

PRESENT 
Shri Mulki Raj Saini-in the Chair 

MEMBERS 

2 .. Shri Virendra Agarwala 
3. Shrl Kinder Lal 
4. Shri Bijoy Modak 
5. Shri Sarjoo Pandey 
6. Shri T. A. PatH 
7. Shri K. Pradhani 
8. Shri Ram Shekhar Prasad Singh 

SECRETARIAT 

Shri K. D. Chatterjee-Chief Examiner of QuestiOns 

Shri S. N. Khanna-Senior E.rczminer of Que'ions 
2. In the absence of the Chairman, the CommittH ehose Sbri 

Mulki Raj Saint to act as the Chairman for the sitting under Rule 
"258 (3) of the Rules of Procedure and Conduct of Business in Lok 
:8abha. 

3. The Committee considered their draft Eighteenth Report and 
adopted the same with minor modifications. 

4. Under proviso to sub-rule (3) of Rule 277 of the Rules of Pro-
"cedure, the Committee chose the acting Chairman to sign the report 
~n behalf of the Committee. 

5. The Committee authorised the acting Chairman, and ia his 
.absence, Shri Virendra Agarwala to present the Report on Wed.n .... 
<day, the 27th October, 1976. 

The Committee then C1d;oumed. 

76 '\'." 



APPENDIX 1 

(Vide para 10 ~f the Report) 

LOK SABHA 

Unsta,.red Q14estion No. 1146 answe,.ed on the 25th FebruG'1I.'lIn& 

FormulatiollS manufactured by Foreica Dru, Firma 

1146, SHRI KHEMCHAND BHAI CHAVDA: 

Will the Minister of PETROLEUM AND CHEMICALS be plea-
ed to state: 

(a) the total number of formulations licensed to foreign dN, 
manufacturing units with more than 26 per cent foreign equity ill 
our country; and 

(b) how many of them are not manufactured by them; the nasne. 
of the formulations and their uses? 

ANSWER 

THE MINISTER OF STATE IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI K.. R. GANESH): 

(a) and (b). Information is being collected and will be laid OD 

the Table of tbe HoUle. 



APPENDIXU 

(Vide para 14 of the Report) 

LOK SABHA 

Unstarred Qu.estion No. 3846 answered on the 18th March, 197!J. 

Original and present equity of foreign drug firms 

3846. SHRI BHALJIBHAI RA V JIBHAI PARMAR: 

Will the Minister of PETROLEUM AND CHEMICALS be pleas-
. ed to state: 

(a) What is the original and present equity-foreign, direct and 
indirect, bonus shares, issued, if any, equity issued for other con-
siderations, subscribed capital of the foreign drug manufacturing 
firms with equity between 40-50 per cent and what are the repat-
riations made by these firms during the last three yeaors on the basis 
of this equity; 

(b) what is the authorised capital, preferential and ordinary, 
issued capital, preferential and ordinary, foreign holdings (direct 
and indirect) sales, tU!'n-over, net profits including taxes for this 
period; 

(c) how many industrial licences, no objection letters and per';' 
mission letters were approved/rejected to these firms during last 
three years; and 

(d) what is the production of bulk drugs, item-wise, firm-wise 
with value fO!' this period, separately for each year? 

ANSWER 

THE MINISTER OF STATE IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI K. R GANESH): 

(a) and (b). A statement- furnishing to the extent available in 
respect of companies having foreign equity of 40 to 60 per cent is 
lald on the Table of the House. [Placed in Library. See No. LT-
9224175]. 

• Statement not rcpro:'.ueed. 

'l8 
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(c) Details of industrial licences granted and the applications 
rejected during the last three years upto December. 1974 are Biven 
in the attached statement.· No permission/objection letter was 
gi"anted to these companies during the said period. 

(d) Infonnation is being collected and will be laid on the Table 
of the House. 



APPENDlXm 
(Vide para 17 of the Report) 

LOK SABRA 
Unstarred Question No. 3794 answered on the 18th March, 1975 

Initial equity partieipation by Principals in Mil. Laderlay Labora~ 
tories and other Drug Firms 

3794. SHRI PRASANNBHAI MEHTA: 
Will the Minister of PETROLEUM AND CHEMICALS be pleased 

to state: 
(a) what was the initial equity participation in Mis. Laderlay 

Laboratories. Boots, B.D.H., Dumex Private Limited, Pftzers and 
Cyanamid by their principals: 

(b) the main features of the agreements entered into between 
the principals and the above firms, firm-wise; 

(c) what were the items of manufacture envisaged initially by 
these firms and what are the changes made afterwaros; and 

(d) whether the agreement was approved by the Foreign Invest-
ment Board and if not. the reasons therefor? 

ANSWER 
THE MINISTER OF STATE IN THE MINISTRY OF PETRO-

LEUM AND CHEMICALS (SHRI K. R. GANESH): 
\a) Details of each company are indicated below:-

S.No. Name of the Company 

I. MIa. Laderlay Laboratoriea (Cymamid India Ltd.) 

2. Bootl Company India Ltd. 

,. B.D.H. [SiDCe merpd with Gluo l.aboratorea (I) Ltd.] • 

4. Dumez Pvt. Ltd ..... NA ....• (Since merpd with pfI.zer) 

,. Pfizer Ltd. 

6. Cyanamid (India) Ltd. 

Ori,inal 'quity 

(Ill. ) 
. 1.'O.aoo 

[POl' cyaAIImld (I) 
Ltd.) 

10,00,000 

I SO,OOO 
(Por Glaxo Laborat. 
ories (India) Ltd. J 

• 2,00,000 

I.S0,zoo 

(b) to (d). InfOftDltioa i. beiDl collected and will be laid on the Table of the HoUle. 
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APPENDIX IV 
(Vide para 24 of the Report) 

LOK SABHA 
,. ~ ~" .. ' ... .. . 

~ " .. '\. 

Umtan"ed Queltion No, 4696 answered on the 25th March, 1975 

ProIts earned ." eertain Forelp Dru& Firma ba I..,Z 
-t696, SHRI SOMCHAND SOLANKI: 

Will the Minister of PETROLEUM AND CHEMICALS be pleas-
ed to state: 

(a) whether MIs Sandoz, Burroughs Wellcome. Bayer, Searle 
and Warner Hindustan earned a profit of 23,88 per cent, a,so per 
cent, 17,49 per cent, 18,75 per cent and I5,8\} per cent relpectively 
during the year 1972; 

(b) whether earning at more than 15 per cent profit amounta to 
flouting; the Drug Price Control Order, 1970; and 

(c) if so, action taken against these firma? 

ANSWER 
THE MINISTER OF STATE IN THE MINISTRY OF PE'1'BO-

LEUM AND CHEMICALS (SHRI K, R, GANESH): 

(a) Details of overall profit earned by each company are given 
below:-

S, 
No, 

N II1\C of the CorDp!lny 

I Sandoz (India) Lcd, ' 

z Burruugh» Wcllcome.\ Co, (I) Ltd. 

3 Barer (India) LId, 

.. S ark (lndia) Lcd, 

Tumovcr PrufiII 'Yo of oaI-
(IS)7I-73) (197tlJl. liliiii .. IU, lAths RI, to 001-

WDIl3 
-._-

1006',6 93 '38 9'1 
-(U./7I) 

331'51 
-(8/71) 

.5.5'69 17'3 

1050' 95 .,,'60 I,'J 
-(ul7l) 

107'73 17"1 16'J 
-(12171) 

521': 76'01 (_ Yl'A by !be Co.) 
1 .. ',6 



82 

(b) and (c). Para 14(i) (iv) of the Drugs (Price Control) Order, 
1970 provides that in case of actual gross profit before tax for any 
particular year in respect of drug activity as shown in the audited 
accounts of the manufacturer, or importer exceeds 15 per cent of 
the sales turnover of the year, as certified by the auditor. the excess 
shall be funded separately and shall not be utilised for distribution 
of dividends and shall be utilized with the prior approval of the 
Central Government, for any of the following purposes, namely: ....... 

(8) research and development expenditure; 

(b) adjustments against futUre profits or losses; and 

(c) such other purposes as may be specified by the Central 
Government from time to time. 

Information whether the gross profits befo)'e tax on drug acti-
vity exceeded 15 per cent and whether such profits were funded 
separately under the said provision of the Drugs (Price Control) 
Order, 1970 is being collected and will be laid on the Table of the 
House. 



APPENDIX V 
(Vide para 27 of the Report) 

LOK SABRA 

Unstarred Question No. 7919 answered Oft the 29th April, 1975 

IDcreasine ProduetiOD Capaeities by Drue FIrm. 
7919. SHRI VAYALAR RAVI: 

Will the Minister of PETROLEUM AND CHEMICALS be plea.-
~d to state: 

(a) the number and names of drug firms which have increased 
their p!"oduction capacities during the last three yearsj and 

(b) the broad outlines of cases wherein they have been regula-
rised and the actions taken against the non-regu1arised unitt? 

ANSWER 

THE MINISTER OF STATE IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI K. R. GANESH): 

(a) and (b). The information regarding additions made by vari-
ous drug firms in the organised sector to their production capacities 
during the last three years is being collected and will be laid on the 
Table of the House. The question of excess production ot drop 
will be examined in the light of recommendations contained in the 
report submitted by Hathi Committee on 6th April, 1975, 



APPENDIX VI 

(Vi"! pa~a.35 of~thll Report) 

LOK SABHA' 

U718tarred Question No. n~2 ,anB.'Wt'l'ed on the' 2200 April,'1975 

Profits of Foreip Drugs Companies and their produetiOb 

7262. SHRI N. K. SANGHI: 
SHRI MADHU DANDAVATE: 

Will the Minister of PETROLEUM AND CHEMICALS be pleas-
ed to state: , 

" . 
(a) the total profit the country has made through the export of 

drugs maoufactured by the foreign drug compafties and the profits 
the companies themselves have made through their sale in thecoun-
try during the last three years; 

(b) whether some of the foreign own~d compa,nies are produc-
ing medicines to Q capacity which has not been authorised by Gov-
ftDment and even In some cases they have been found productng 
Bub-standard medicines; and 

(c) if so, the na~s of such companies who have been detected 
indulging in such activities during the last three years and the 
nature of steps taken against them? 

ANSWER 

THE MINISTER OF STATE IN THE MINISTRY OF PETR0-
LEUM AND CHEMICALS (SHRI K. R. GANESH): 

(a) No separate details of profits earned by foreign compani. 
on exports and internal sales are available. However, details 01. 
total profits earned by loreien companies during the last three years 
kave already been furnished in reply to Lok Sabha Unstarred Qu .. 
tion No. 4774 answered on the 2Mh March, 1975. 

(b) and (c). Information is being collected and will be ... 011 

the Table of the House. 



APPENDIX vn 
(Vide para 38 of the Report) 

LOK SABRA 

UnataTred QueRioR No. 8678 Clnswered on the 8th MAY. :1975 

Manuf.dure of Product. without .pprov.1 by MI', Glaxo 
.... bor.tories 

8678. SHRI NANUBHAI N. PATEL: 

Will the Minister of PETROLEUM AND CHEMICALS be pleas-
ed to refer to the reply given to UllItarred Question No. 5866 on 
8th April. 1975 regarding i~gulal'iUe. committed by MI', GI.xC)l 
Laboratories (India) Limited and state: 

(a) whether the information given by his Ministry is not corrt!ct;. 

(b) if so, whether MIS. Glaxo Laboratories (I) Limited are manu-
facturing a number of products without any approval/industrial 
licence and resorting to over-invo'icing/under.invoiclng; 

(c) if so, whether Government propose to t.ke penal action, 
against this firm for violating the rules and regulations of this 
country for heavy repatriation abroad; and 

(d) if not, the .. eaIIOnl therefor? 

ANSWER 

THE DEPUTY MINISTER· IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRl C. P. MAJM1): 

<a) to (d). Information is being collected' and will be laid 011 

the Table of the HOUM. 



APPENDIXVW 

(Vide para 39 of the Report) 

LOK SABRA: 

Unstarred Question No. 3803 answered on the 18th Ma.rch, 1975 

Canalised Items of Drugs Imported by STC 
3803. SHRI SOMCHAND SOLANKl: 

Will the Minister of PETROLEUM AND CHEMICALS be pleas-
ed to state: 

<a) what are the canalised items of drugs and pharmaceutical 
imported by STC during the Fourth F,live Year Plan, item-wise, 
quantity. ClF prices and the prices at 'Yhich they were sold; 

(b) whether in a number of cases STC flouted the rules and re-
gulations, charged high prices of their last imports and made huge 
profits; and 

(c) what steps Government propose to take to help the consum-
ers in cases where fabulous prices were charged by STC and what 
action is proposed to be taken against the officials responsible? 

ANSWER 

THE MINISTER OF STATE IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI K. ~ GANESH): 

(a) to (c): The information is ~. collected and wUl be lJid 
.on the Table of the Sabha. -... 

-':'-' 
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